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 Government of India

Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)

*****

Indira Paryavaran Bhawan,

Jorbagh Road, Aliganj,

New Delhi - 110003.

Dated:    28th July, 2021

To,

The Addl. Chief Secretary (Forests),

Government of Odisha,

Bhubaneswar.

 

Sub:   Proposal  for  non-forestry  use  of  783.275  ha  of  forest  land

consisting of  643.095 ha of  RF in Chhendipada & Kankurupal  RF and

140.180 ha of Village Forest land in favour of M/s Singareni Collieries

Company Ltd for  Naini  Opencast  Coal  Mining Project  in  Angul  Forest

Division of District Angul (Odisha) - reg.

 

Sir,

I  am  directed  to  refer  to  the  Government  of  Odisha’s  letter  No.

10F(Con)123/19-229/F&E  dated  04.01.2020 on  the  above  subject  seeking  prior

approval of the Central Government under Section 2 of the Forest (Conservation) Act,

1980  and  letter  no.  FE-DIV-0026-2021-3133/F&E  dated  11.02.2021 forwarding

additional information as sought by the Ministry vide its letter of even number dated

14.10.2020  and to say that the proposal has been examined by the Forest Advisory

Committee constituted by the Central Government under Section - 3 of the aforesaid

Act.

 

After careful examination of the proposal of the State Government and on the

basis of the recommendations of the Forest Advisory Committee, and approval of the

same  by  the  competent  authority  of  the  MoEF&CC,  New  Delhi,  the  Central

Government hereby accords ‘in-principle’ approval under Section - 2 of the Forest

(Conservation) Act, 1980 for non-forestry use of 783.275 ha of forest land consisting
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of 643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of Village

Forest land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast

Coal Mining Project in Angul Forest Division of District Angul (Odisha) subject to

fulfilment of the following conditions: 

A. Conditions  which  need  to  be  complied  prior  to  submission  of

compliance report for seeking Stage-II approval 

1. Compensatory Afforestation (CA): 

i. The cost of CA at the prevailing wage rates as per CA scheme and the cost of 

survey, demarcation and erection of permanent pillars, if required on the CA 

land, shall be deposited in advance with the Forest Department by the user 

agency. The cost of CA should include maintenance for 10 years. The scheme 

may include afforestation of indigenous species with appropriate provision for 

anticipated cost increase for works scheduled for subsequent years; 

ii. The KML files of diverted area, the CA areas, the proposed SMC treatment area

and the WLMP area shall be uploaded on the e-Green watch portal with all 

requisite details.; 

2. The User Agency shall transfer the funds towards the cost of Net Present Value

(NPV) of  the  forest  land being diverted under  this  proposal  from the User

Agency  as  per  the  orders  of  the  Hon'ble  Supreme  Court  of  India  dated

28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 202/1995

and  the  guidelines  issued  by  this  Ministry  vide  its  letter  No.  5-3/2007-FC

dated  05.02.2009  through  online  portal  of  CAMPA  account  of  the  State

Concerned; 

3. Compensatory levies to be realized from the User Agency under the project

shall be transferred/ deposited, through e-challan, into the account of CAMPA

pertaining to the State concerned through e-portal (https://parivesh.nic.in/);

4.  In consultation with the State Forest Department, following schemes/plans

shall  be  prepared  and  after  obtaining  approval  from  competent  authority,

same will be submitted to the Ministry: 

i. mitigative measures to minimize soil erosion and choking of stream, to be 

implemented within a period of three year of issue of Stage-II approval. 

ii. For planting of adequate drought hardy plant species and sowing of seeds, in 
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the appropriate area within the mining lease to arrest soil erosion: 

iii.For construction of check dams, retention /toe walls to arrest sliding down of 

the excavated material along the contour 

iv.To stabilize the overburden dumps by appropriate grading/ benching, which 

should also ensure angles of repose at any given place is less than 28o; and 

v. Top soil management plan. 

6. A  plan for  plantation  and  SMC  activities  will  be  prepared  to  restock  and

rejuvenate the degraded forests (having crown density less than 0.40), if any,

located in the area within 100 meter from outer perimeter of the mining lease. 

7. The User Agency shall prepare a list of existing village tanks and other water

bodies  with  GPS  co-ordinates  located  within  five  km  from  the  mine  lease

boundary. This list is to be duly verified by the concerned Divisional Forest

Officer.  The User Agency shall  regularly undertake desilting of these village

tanks and other water bodies so as to mitigate the impact of siltation of such

tanks/water bodies. A detailed approved plan for desilting of identified ponds

and water bodies to be prepared in consultation with forest department and

shall be submitted to MoEF & CC; 

7. The cost of felling of trees shall be deposited by the User Agency with the State

Forest Department; 

8. State  government shall  submit a certificate  that no plantation activities  has

been taken by the Forest department under any scheme/plan/programme in

the land proposed for CA in last 10 years. 

9.Wildlife Management Plan: 

i. A Wildlife/Elephant Management Plan, at project cost, shall be prepared by 

the State Government in consultation with national level institute such as 

Wildlife Institute of India or Indian Institute of Science and the PCCF 

(Wildlife) of the State for the protection and conservation of wildlife of the area

and to mitigate adverse impacts of coal mining on the elephant population, 

their movements, etc. for entire coal bearing belt encompassing areas of 

Chhedipada, Janiha, Jarpada, ranges of Angul Division and Reamal range of 

Deogarh Division alongwith adjoining contiguous forest areas. Comments of 

the Project Elephant Division of the MoEF&CC (copy enclosed) shall be 
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addressed in the said Plan and a copy of approved Plan shall be submitted to 

the Ministry. 

ii. Cost of implementation of the Wildlife/Elephant Management Plan shall be 

apportioned among the coal mines as and when allotted in the areas. 

iii.Cost of implementation of the provisions of the Wildlife Management Plan, on 

pro rata basis, shall be deposited into the account of CAMPA of the State; 

9. State Government shall complete settlement of rights, in term of the Scheduled

Tribes  and  Traditional  Forest  Dwellers  (Recognition  of  Forest  Rights)  Act,

2006, if any, on the forest land to be diverted and submit the documentary

evidence, as prescribed by this Ministry's letter No. 11-9/1998-FC (Pt.) dated

03.08.2009 read with 05.07.2013, in support thereof; and 

10.The  compliance  report  shall  be  uploaded  on  e-portal (https://

parivesh.nic.in/). 

B. Conditions which need to be complied on field after handing over of

forest land to the user agency by the State Forest Department and

undertaking  in  this  respect  shall  be  submitted prior  to  Stage-II

approval 

1. Legal status of the diverted forest land shall remain unchanged; 

2. CA  over  degraded  forest  land,  double  in  extent  to  the  forest  land  being

diverted,  shall  be raised by the State Forest Department at  the project  cost

within three years from the date of grant of Stage - II approval; 

3. In  addition  to  the  proposed  CA,  non-forest  area  equivalent  in  size  to  the

diverted forest area shall be made available and mutated in favour of the State

Forest Department out of the area available immediately after the closure and

rehabilitation of mines of M/s SCCL from 2027-28 (or earlier)  onwards,  as

already  intimated  by  M/s  SCCL  vide  their  letter  no.  CMD/PS/H/129  dt.

29.09.2020. 

4. At the time of payment of the NPV at the present rate, the user agency shall

furnish an undertaking to pay the additional amount of NPV, if so determined,

as per the final decision of the Hon'ble Supreme Court of India; 

5. Trees  should  be  felled  in  phased  manner  as  per  the  requirement  in  the
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approved Mining Plan with prior permission of concerned DFO; 

6. The  user  agency  shall  explore  the  possibility  of  translocation  of  maximum

number of trees identified to be felled and shall ensure that any tree felling

shall be done only when it is unavoidable and that too under the supervision of

the State Forest Department. 

7. The User Agency shall undertake mining in a phased manner after taking due

care for reclamation of the mined over area. The concurrent reclamation as per

the approved mining plan shall be executed by the User Agency from the very

first year, and an annual report on implementation thereof shall be submitted

to the Nodal Officer, Forest (Conservation) Act, 1980, in the concerned State

Government and to the concerned Regional Office of the Ministry. If it is found

from  the  annual  report  that  the  activities  indicated  in  the  concurrent

reclamation plan are not being executed by the User Agency, the Nodal Officer

or  the  concern Regional  Officer  of  MoEF&CC may direct  for suspension of

mining activities till such time such reclamation is satisfactorily executed. 

8. Safety  Zone Management: Following  activities,  at  project  cost,  shall  be

undertaken  by  the  user  agency  for  the  management  of  safety  zone  as  per

relevant guidelines issued by the Ministry: 

i. User agency shall ensure demarcation of safety zone (7.5 meter strip all along 

the inner boundary of the mining lease area), and its fencing, protection and 

regeneration by erecting adequate number of 6 feet high RCC boundary pillars 

inscribed with DGPS coordinates with barbed wire fencing (on both sides) and 

deploying adequate number of watchers under the supervision of the. State 

Forest Department; 

ii. Safety zone shall be maintained as green belt around mining lease and to 

ensure dense canopy in the area, regeneration shall be taken up in this area by 

the user agency at project cost under the supervision of the State Forest 

Department; 

iii.Afforestation on degraded forest land to be selected elsewhere, measuring one 

and a half times the area under safety zone, shall also be done at the project 

cost under the supervisions of the State Forest Department. The degraded 

forest land (DFL) so selected will be informed to the MoEF & CC with shape 

File No.8-01/2020-FC
249

PC 2
Typewritten text
5

Hp Pavilion
Typewritten text

Hp Pavilion
Typewritten text
27



files before Stage-II approval and afforestation will be done within three years 

from the date of Stage-II clearance and maintained thereafter in accordance 

with the approved Plan in consultation with the State Forest Department; and 

9. The State Government and the user agency shall ensure that safety zone is 

maintained as per the prescribed norms. 

10.The User Agency shall comply with the Hon’ble Supreme Court order on re-

grassing, and re-grass the mining area and any other areas which may have

been disturbed due to mining to restore them to a condition which is fit for

growth of fodder, flora, fauna, etc. in a timely manner; 

11.Period of diversion of the said forest land under this approval shall be for a

period co-terminus with the period of the mining lease proposed to be granted

under the Mines and Minerals  (Development and Regulation)  Act,  1957,  as

amended and the Rules framed there-under; 

12.The  User  Agency  shall  obtain  the  Environment  Clearance  as  per  the

provisions of the Environmental (Protection) Act, 1986, if required; 

13.No labour camp shall be established on the forest land and the User Agency 

shall provide fuels preferably alternate fuels to the labourers and the staff 

working at the site so as to avoid any damage and pressure on the nearby 

forest areas; 

14.The boundary of the diverted forest land, mining lease and safety zone, as

applicable, shall be demarcated on ground at the project cost, by erecting four

feet  high  reinforced  cement  concrete  pillars,  each  inscribed  with  its  serial

number, distance from pillar to pillar and DGPS coordinates; 

15.The layout plan of the mining plan/ proposal shall not be changed without the

prior approval of the Central Government and the forest land shall not be used

for any purpose other than that specified in the proposal; 

16.The  forest  land  proposed  to  be  diverted  shall  under  no  circumstances  be

transferred to any other agency, department or person without prior approval

of the Central Government; 

17.No damage to the flora and fauna of the adjoining area shall be caused; 

18.The User Agency shall submit the annual self -compliance report in respect of
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the  above  stated  conditions  to  the  State  Government,  concerned  Regional

Office and to this Ministry by the end of March every year; 

19.Any other condition that the concerned Regional Office of this Ministry may

stipulate  with  the  approval  of  competent  authority  in  the  interest  of

conservation, protection and development of forests & wildlife; and 

20.The  user  agency  shall  comply  all  the  provisions  of  the  all  Acts,  Rules,

Regulations,  Guidelines,  Hon'ble  Court  Order  (s)  and  NGT  Order  (s)

pertaining to this project, if any, for the time being in force, as applicable to the

project. 

21.Violation  of  any  of  these  conditions  will  amount  to  violation  of  Forest

(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21

of  Chapter  1  of  the  Handbook  of  comprehensive  guidelines  of  Forest

(Conservation) Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC

dated 28.03.2019. 

 After receipt of compliance report on fulfilment of the conditions mentioned

above,  the  proposal  shall  be  considered for  final  approval  under  Section-2 of  the

Forest (Conservation) Act, 1980. Transfer of forest land shall not be affected till final

approval is granted by the Central Government in this regard.

 

Yours faithfully,

Sd/- 

(Sandeep Sharma)

Assistant Inspector General of Forests

Copy to:

1. The  PCCF  (HoFF),  State  Forest  Department,  Government  of  Odisha,

Bhubaneswar 

2. The Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of

Odisha, Bhubaneswar 

3. The  Regional  Officer  (Central),  Integrated  Regional  Office  of  MoEF&CC  at

Bhubaneswar 

4. User Agency 
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5.Monitoring Cell, FC Division, MoEF&CC, New Delhi 

6. Guard File 
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File NO.8-01/2020-FC 

Government of India
 
Ministry of Environment, Forest and Climate Change
 

(Forest Conservation Division)
 
***** 

Indira Paryavaran Bhawan, 
Jorbagh Road, Aliganj, 

New Delhi - 110003. 

Dated: 12th October, 2022 
To, 

The Addl. Chief Secretary (Forests), 
Government of Odisha, 
Bhubaneswar. 

Sub: Proposal for non-forestry use of 783.275 ha of forest land 
consisting of 643.095 ha of RF in Chhendipada and Kankurupal RF and 
140.180 ha of Village Forest Land in favour of M/s Singareni Collieries 
Company Ltd for Naini Opencast Coal Mining Project in Angul Forest 
Division of District Angul (Odisha) - reg. 

Sir, 
I am directed to refer to the Government of Odisha's letter No. 

lOF(Con)123/19-229/F&E dated 04.01.2020 on the above subject seeking prior 
approval of the Central Government under section 2 of the Forest (Conservation) Act, 
1980. After careful examination of the proposal by the Forest Advisory Committee, 
constituted under section 3 of the said Act, 'in-principle' approval to the proposal 
under the Forest (Conservation) Act, 1980 was granted vide this Ministry's letter of 
even number dated 28 th July, 2021 subject to fulfillment of certain conditions 
prescribed therein. The State Government has furnished compliance report in respect 
of the conditions stipulated in the in-principle approval and has requested the 
Central Government to grant final approval. 

In this connection, I am directed to say that on the basis of the compliance 
report furnished by the State Government vide letter No. 21909/9F(MG)-380/2019 
dated 18.12.2021, letter no. 5677/9F (MG) - 380/2019 dated 17.03.2022, letter no. 
FE-DIV-FLD-0026-2021-8586/FE&CC dated 07.05.2022, letter no. 9986/9F (MG)­
380/2019 dated 13.05.2022, letter No. 13632/9F(MG)-380/2019 dated 12.07.2022 
and letter no. 18977/9F (MG)-380/2019 dated 26.09.2022, final approval of Central 
Government under section 2 ofthe Forest (Conservation) Act, 1980 is hereby granted 
for the non-forestry use of 783.275 ha of forest land consisting of 643.095 ha of RF in 
Chhendipada & Kankurupal RF and 140.180 ha of Village Forest Land in favour ofM/ 
s Singareni Collieries Company Ltd for Naini Opencast Coal Mining Project in Angul 
Forest Division of District Angul (Odisha) subject to the fulfillment of the following 
conditions: 

A. Conditions which need to be complied prior to handing over of 
forest land by the State Forest Department 

1. The State Government shall ensure that details of the finalized WLMP, SMC 
Plan and disposition of monies, payment of deficit amount, etc. shall be 
intimated to and concurred by the concerned IRO of the Ministry before actual 
breaking/non-forestry use of the forest land; 

2. Wildlife/Elephant Management Plan, at project cost, shall be prepared, by the 
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File NO.8-01/2U2U-FC 

State Government in consultation with national level institute such as Wildlife 
Institute of India, BNHS or Indian Institute of Science and the PCCF (Wildlife) 
of the State for the protection and conservation of wildlife of the area and to 
mitigate adverse impacts of coal mining on the elephant population, their 
movements, etc. for entire coal bearing belt encompassing areas of 
Chhendipada, Kaniha, Jarpada, ranges of Angul Division and Reamal range of 
Deogarh Division alongwith adjoining contiguous forest areas. Progress on the 
preparation of said Management Plan shall be submitted to the Integrated 
Regional Office of the Ministry on quarterly basis. A copy of approved Plan 
shall be submitted to the IRa and Ministry along with details of the 
corresponding funds deposited into the account of CAMPA; 

3. The KML files of diverted area, the CA areas, the proposed SMC treatment area 
and the WLMP area shall be uploaded on the e-Green watch portal with all 
requisite details before handing over the forest land to the user agency; 

4. As per the provisions of the Guidelines dated 7.06.2022, the user agency has 
deposited 2% of total project cost towards the cost of implementation of the 
Wildlife Management Plan and 0.5% of the project cost towards the cost of 
implementation of Soil and Moisture Conservation Plan. Funds, already 
deposited by the user agency shall be used for the implementation 
Wildlife/Elephant Management Plan and Soil & Moisture Conservation Plan 

5. The provisions to be provided in the WLMP or SMC Plan shall be approved by 
the competent authority in the State and accordingly, the deficit amount, if 
any, from the money already realized to the tune of 2% and/or 0.5% of project 
cost, shall be paid by the user agency, and same shall be deposit in the CAMPA 
account prior to starting actual work in the Forest area; 

6. The State Government shall ensure that details of the finalized WLMP, SMC 
Plan and disposition of monies, payment of deficit amount, etc. shall be 
intimated to and concurred by the concerned IRa of the Ministry before actual 
breaking/non-forestry use of the forest land; 

7. State Government shall ensure that under no circumstances, implementation 
of such mitigating measures envisaged in WLMP and SMC or other similar 
Plans/Schemes should be delayed beyond a period of 2 years to ensure 
commencement of rejuvenation of ecosystem services lost from the forest area 
allowed for non-forestry use of forest land at the earliest possible time. 

B. Conditions which need to be complied on field after handing over of 
forest land to the user agency by the State Forest Department 

1.	 Legal status of the diverted forest land shall remain unchanged. 
2.	 Compensatory Afforestation: 
i.	 The Compensatory afforestation over degraded forest land, double in extent to 

the forest land being diverted i.e. 1566.55 ha shall be raised by the State Forest 
Department at the project cost; 

ii. The compensatory afforestation scheme, as approved, shall be implemented by 
the State Forest Department. The CA will be maintained for 10 years and the 
CA scheme may include afforestation of indigenous species with appropriate 
provision for anticipated cost increase for works scheduled for subsequent 
years; 

iii. Compensatory afforestation over degraded forest land, double in extent to the 
forest land being diverted, shall be raised by the State Forest Department at 
the project cost within three years from the date of grant of Stage - II approval; 

3. Following non-forest land, after its technical and biological reclamation shall 
be transferred and mutated in favour of the State Forest Department, 
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to 

T I	 nge angana as per undertaki furnished by the user al ency: 
S.No. Name of the project 

- NFL identified 

1­ JavaharkhanioC-5 
(External/Internal 

dump) of SCCL 
2. Kakatiyakhani OC 

Sector-I (External 
Dump) of SCCL 

3. Ravindrakhani OCP 
(External Dump) of 

SCCL 
4. Jalagam Vengalla Rao 

OC O&II Expansion) 
(External Dump) of 

SCCL 
Total 

District in TeIengana Area Proposed 
State (Ha) year of 

mutation 
Bhadradri-Kothagudem 212.19 2027-28 

J ayashankar-Bhupalpali 186.68 2027-28 

Khammam 265·98 2027-28 

Khammam 129·78 2027-28 

794.6 3 

4. Compliance of the condition no. (3) above, shall be intimated by the user 
agency to the Ministry and its Integrated Regional Office at Vijayawada and in 
the event of non-compliance, the Stage-II approval shall be revoked by the 
Central Government; 

5. The State Government has realized the Net Present Value (NPV) of the forest 
land being diverted under this proposal from the User Agency as per the orders 
of the Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 
09.05.2008 in Writ Petition (Civil) No. 202/1995 and the guidelines issued by 
this Ministry vide its letter No. 5-3/2007-FC dated 05.02.2009 through online 
portal of CAMPA account of the State. NPV, if any, becomes due in future shall 
be realized in accordance with the relevant guidelines issued by the Ministry; 

6. Compensatory levies, if any, realized in future	 under the extant project, shall 
be transferred/ deposited, through e-challan, in the account of CAMPA 
pertaining to the State through e-portal (https://parivesh.nic.inj); 

7. Additional Soil and Moisture Conservation (SMC) measures recommended by 
the State over an area of 913 ha shall be implemented by the State Forest 
Department from the funds, @ 0.5% of the total project, already deposited by 
the user agency; 

8. Following activities, as per approved plan / schemes, shall be undertaken in 
the lease area by the User Agency under the supervision of the State Forest 
Department: 

i.	 Mitigative measures to minimize soil erosion and choking of streams/rivulets 
shall be implemented within a period of three year with effect from the issue of 
Stage-II clearance in accordance with the approved Plan in consultation with 
the State Forest Department; 

ii.	 Planting of adequate drought hardy plant species and sowing of seeds, in the 
appropriate area within the mining lease to arrest soil erosion in accordance 
with the approved scheme; 

iii. Construction of check dams, retention /toe walls to arrest sliding down of the 
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excavated material along the contour in accordance with the approved scheme; 
iv. Stabilize the overburden dumps by appropriate grading/benching, in 

accordance with the approved scheme, so as to ensure that angle of repose at 
any given place is less than 28°; and 

v.	 No damage shall be caused to the top-soil and the user agency will follow the 
top soil management plan. 

8. User	 agency either itself or through the State Forest Department shall 
undertake gap planting and soil and moisture conservation activities to 
restock and rejuvenate the degraded open forests (having crown density less 
than 0040), if any, located in the area within 100 meter from outer perimeter of 
the mining lease as per plan for plantation and SMC activities submitted along 
with compliance of Stage-I approval; 

9. The User Agency shall regularly undertake desilting of village tanks and other 
water bodies, located within five km from the mine lease boundary, as per plan 
submitted along with the compliance of Stage-I approval, so as to mitigate the 
impact of project on such tanks/water bodies. 

10.Safety	 Zone Management: Following activities, at project cost, shall be 
undertaken by the user agency for the management of safety zone as per 
relevant guidelines issued by the Ministry: 

i.	 User agency shall ensure demarcation of safety zone (7.5 meter strip all along 
the inner boundary of the mining lease area), and its fencing, protection and 
regeneration by erecting adequate number of 6 feet high RCC boundary pillars 
inscribed with DGPS coordinates with barbed wire fencing and deploying 
adequate number of watchers under the supervision of the State Forest 
Department; 

ii.	 Boundary of the safety zone of the mining lease, adjacent to habitation/roads, 
should be properly fenced by the user agency; 

iii. Safety zone shall be maintained as green belt around mining lease and to 
ensure dense canopy in the area; regeneration shall be taken up in this area by 
the user agency at project cost under the supervision of the State Forest 
Department; 

iv.Afforestation on degraded forest land to be selected elsewhere, measuring one 
and a half times the area under safety zone, shall also be done at the project 
cost under the supervision of the State Forest Department. The degraded 
forest land (DFL) so selected will be informed to the MoEF&CC and the 
afforestation will be done within three years from the date of Stage-II 
clearance and maintained thereafter in accordance with the approved Plan in 
consultation with the State Forest Department; and 

v. The State Government and the user agency shall ensure that safety zone is 
maintained as per the prescribed norms; 

11.The cost of felling of trees shall be deposited by the User Agency with the State 
Forest Department; 

12.State Government shall ensure that under no circumstance, implementation 
of such mitigating measures envisaged in WLMP and SMC or other similar 
Plans/Schemes should be delayed beyond a period of 2 years to ensure 
commencement of rejuvenation of ecosystem services lost from the forest area 
allowed for non-forestry use offorest land at the earliest possible time. 

13·State Government shall ensure that process for settlement of rights, in term of 
the Scheduled Tribes and Traditional Forest Dwellers (Recognition of Forest 
Rights) Act, 2006, has been completed in accordance with the relevant 
guidelines prescribed by this Ministry's letter No. 11-9/1998-FC (Pt.) dated 
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03.08.2009 read with 05.07.2013; 
14.At the time of payment of the Net Present Value (NPV) at the present rate, the 

user agency shall furnish an undertaking to pay the additional amount of NPV, 
if so determined, as per the final decision of the Hon'ble Supreme Court of 
India; 

lS.Trees should be felled in phased manner as per the requirement in the 
approved Mining Plan with prior permission of concerned DFO; 

16.The user agency shall explore the possibility of translocation of maximum 
number of trees identified to be felled and shall ensure that any tree felling 
shall be done only when it is unavoidable and that too under strict supervision 
of the State Forest Department; 

17.The User Agency shall undertake mining in a phased manner after taking due 
care for reclamation of the mined over area. The concurrent reclamation plan 
as per the approved mining plan shall be executed by the User Agency from the 
very first year, and an annual report (by 31st March each year) on 
implementation thereof shall be submitted to the Nodal Officer, Forest 
(Conservation) Act, 1980, in the concerned State Government and the 
concerned Regional Office of the Ministry. If it is found from the annual report 
that the activities indicated in the concurrent reclamation plan are not being 
executed by the User Agency, the Nodal Officer or the concerned Addl. 
Principle Chief Conservator of Forests (Central) may direct that the mining 
activities shall remain suspended till such time, such reclamation activities 
area satisfactorily executed; 

18.The User Agency shall comply with the Hon'ble Supreme Court order on re­
grassing, and re-grass the mining area and any other areas which may have 
been disturbed due to mining to restore them, in a timely manner, to a 
condition which is fit for growth of fodder, flora, fauna, etc.; 

19.Period of diversion of the said forest land under this approval shall be for a 
period co-terminus with the period of the mining lease proposed to be granted 
under the Mines and Minerals (Development and Regulation) Act, 1957, as 
amended and the Rules framed there-under; 

20.The User Agency shall obtain the Environment Clearance as per the 
provisions of the Environmental (Protection) Act, 1986, if required; 

21.No labour camp shall be established on the forest land and the User Agency 
shall provide fuels preferably alternate fuels to the labourers and the staff 
working at the site so as to avoid any damage and pressure on the nearby 
forest areas; 

22.The boundary of the diverted forest land, mining lease and safety zone, as 
applicable, shall be demarcated on ground at the project cost, by erecting four 
feet high reinforced cement concrete pillars, each inscribed with its serial 
number, distance from pillar to pillar and GPS coordinates; 

23.The layout plan ofthe mining plan/ proposal shall not be changed without the 
prior approval of the Central Government and the forest land shall not be used 
for any purpose other than that specified in the proposal; 

24.The forest land proposed to be diverted shall under no circumstances be 
transferred to any other agency, department or person without prior approval 
of the Central Government; 

2S .No damage to the flora and fauna of the adjoining area shall be caused; 
26.The User Agency shall submit the annual self -compliance report in respect of 

the above stated conditions to the State Government, concerned Regional 
Office and to this Ministry by 31st March every year regularly; 
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27.Any other condition that the concerned Regional Office of this Ministry may
 
stipulate with the approval of competent authority in the interest of
 
conservation, protection and development of forests & wildlife;
 

28.The user agency shall comply all the provisions of the all Acts, Rules,
 
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
 
pertaining to this project, if any, for the time being in force, as applicable to the
 
project; and
 

29.Violation of any of these conditions will amount to violation of Forest
 
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
 
of Chapter 1 of the Handbook of comprehensive guidelines of Forest
 
(Conservation) Act, 1980 as issued by this Ministry's letter No. 5-2/2017-FC
 
dated 28.03.2019.
 

Yours ft lltlolo - 1­

(Preetpal Si~"'~ 
Dy. Inspector General of Forests 

Copy to: 

1.	 Principal Secretary (Forests), Government of Telangana, Hyderabad with a
 
request to accept the non-forest land of 794.63 ha, transferred and muted in
 
favour of State Forest Department from 2027-28 onwards to provided against
 
the diversion being considered under extant approval.
 

2. The PCCF (HoFF), Forest Department, Government of Odisha, Bhubaneswar 
3. The PCCF & Nodal Officer (FCA), % PCCF, Forest Department, Government
 

of Odisha, Bhubaneswar
 
4.	 The PCCF & Nodal Officer (FCA), % PCCF, Forest Department, Government
 

ofTelangana, Hyderabad
 
5. The Regional Officer (Central), Integrated Regional Office of	 MoEF&CC at
 

Bhubaneswar
 
6. The Regional Officer, Integrated Regional Office of MoEF&CC at Hyderabad
 

for monitoring and ensuring the compliance of condition no. B(3) and (B4) as
 
per undertaking submitted by the user agency.
 

7.	 User Agency 
8. Monitoring Cell, FC Division, MoEF&CC, New Delhi 
9. Guard File 
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Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
*****

Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,

New Delhi - 110003.
 

Dated:     10th Janurary 2023
To,

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.
 

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kankurupal RF
and 140.180 ha of Village Forest Land in favour of M/s Singareni
Collieries Company Ltd for Naini Opencast Coal Mining Project
in Angul Forest Division of District Angul (Odisha) - 
Modification in the conditions regarding .
 
Sir,
        I am directed to refer to the Government of Odisha’s letter No. FE-
DIV-0026-2021-19519/FE&CC dated 02.11.2022 on the above
mentioned subject requesting to amend certain conditions of the Stage-
II approval dated 12.10.2022 to allow the State Government to hand
over the forest land to the user agency and to say that the matter was
considered by the Forest Advisory Committee (FAC) in the meeting held
on 07.11.2022. The detailed minutes of the said FAC meeting can be
seen at www.parivesh.nic.in.
 
               Based on the recommendation of the FAC and approval of the
same by the competent authority of the MoEF&CC, New Delhi, the
Central Government hereby conveys the amendment in condition no.
A(1), A(5) and A(7) of the Stage-II approval 12.10.2022 as under:

a. A(1): The State Government shall ensure that details of the
finalized WLMP, SMC Plan and disposition of monies, payment of
deficit amount, etc. shall be approved by the competent authority
and concurred by the concerned IRO of the Ministry within a
period of one year from the date of issue of Stage-II approval;

b. A(5): The provisions to be provided in the WLMP or SMC Plan shall
be approved by the competent authority in the State and
accordingly, the deficit amount, if any, from the money already
realized to the tune of 2% and/or 0.5% of project cost, shall be paid
by the user agency, and same shall be deposited in the CAMPA
account;

8-01/2020-FC
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c. A (7): State Government shall ensure that under no circumstances,
the implementation of mitigating measures envisaged in WLMP
and SMC or other similar Plans/Schemes should be delayed
beyond a period of two years from the date of grant of Stage-II
approval to ensure commencement of rejuvenation of ecosystem
services lost from the forest area allowed for non-forestry use of
forest land at the earliest possible time.
 

       This issue with the approval of Competent Authority of the
Ministry.

Yours faithfully
Sd/-

(Charan Jeet Singh)
Scientist ‘D’

 Copy to:
1. The PCCF, All States/ Union Territories Administration.
2. The Regional Officer, All Integrated Regional Office of MoEF&CC
3. The Nodal Officer, O/o the PCCF, All States/ Union Territories

Administration.
4. User Agency
5. Monitoring Cell of FC Division, MoEF&CC, New Delhi
6. Guard file

8-01/2020-FC
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Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
*****

Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,

New Delhi - 110003.
Dated: 13th March, 2023

To

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting of
643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of Village
Forest Land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast
Coal Mining Project in Angul Forest Division of District Angul (Odisha) (Shifting of
conditions from Category A to B) - reg.

Madam/Sir,

        I am directed to refer to this Ministry’s letter dated 12.10.2022 conveying the Stage-
II approval in case of subject cited proposal and letter dated 10.01.2023  vide which
modification in condition no. A(1), A(5) and A(7) of aforementioned Stage-II approval was
conveyed to the State Government. 

In this regard, a request has been received from the User Agency intimating that the
condition nos A(1), A(5) and A(7), are required to be complied after handing over of the
forest land to the user agency, however the said conditions are mentioned under the
heading A of the Stage-II approval which reads as under:

"Conditions which need to be complied prior to handing over of forest land by the State
Forest Department".

Further it has been observed that the Condition no. A(1) and A(6) as given in the Stage-II
approval dated 12.10.2022 are same. The condition no A(1)  was modified vide letter
dated 10.01.2023, however the condition A(6) remained as such.   

Keeping above in view the matter has been examined in the Ministry and it has been
decided that the condition nos. A(1), A(5) and A(7), as amended vide letter dated
10.01.2023 along with the Condition nos A(2) and A(4) which  also pertain to submission
and implementation of approved Wildlife Management Plan shall be considered as
arrayed under part ‘B’  of the conditions of Stage-II approval dated 12.10.2022 instead of
part ‘A’ . Further, the condition no A(6) shall be read as  condition no. A(1) as amended
vide letter dated 10.01.2023  under part B of the aforementioned Stage-II approval.

 

Yours faithfully

Sd/-
(Suneet Bhardwaj)

Assistant Inspector General of Forests

 

8-01/2020-FC
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Copy to:
1. PCCF, (HoFF), Government of Odisha, Bhubaneshwar. 
2. Regional Officer, ntegrated Regional Office of MoEF&CC at Bhubaneshwar. 
3. APCCF cum Nodal Officer, Government of Odisha, Bhubaneshwar.
4. User Agency.
5. Monitoring Cell of FC Division, MoEF&CC, New Delhi.
6. Guard file.

8-01/2020-FC
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OFFICE OF THE DIVISIONAL.FOREST OFFICER: ANGUL ON: ANGUL
Memo No. SoB<) / 65/DRP ->e

To The General Manager Singareni Collieries Co Ltd,
Naini Area, Angul Bikash Nagar, FCI Road Turanga,

Angul At/Po-Dist-Angu l, Od isha-Pin -7 59 123

Proposal for diversion of 783.275 ha forest land for Naini open cast project (Coal

Mine) of M/S the |iingareni Collieries Company ltd consisting of 643.095 ha

(Chhendipada-Ankuipal) Reserve Forest and 140.180 ha revenue forest land of

Chhendipada Range, Angul District.

: - Handing over Reserve Forest land 643.095 ha.

Ref: 1" Proposal No. FP/OR/MIN/30980 12017.

2. No. 8-0112020-FC dt. 28.07 '2021of Gol, MoEF & CC, (Stage-I)'

3. No. 8-0112020-FC dt. 12.10.2022 of Gol, MoEF & CC, (Stage-II)'

4. Memo No. 19403 F&E dr 31 .10.2022 of Spl. Secy. to Govt. FE & CC Deptt.

5. No. 8-01/2020-FC dt. 10.01.2023 of GoI, MoEF &. CC.

6. No. 8-0112020-FC'dt. 8.A3.2023 of GoI, MoEF & CC.

7. Your Letter No. 338 dated 21 .06.2024.

Sir,
With reference to the above-cited subject, it is to inform that the Government of

India, MOEF & CC, vide their letters No. 8-0112020-FC dated 12.10.2022, No. 8-01/2020-FC

dated 10.01 .2023, and No. 8-Oll2',)20-FC dated 13.03.2023, has accorded final approval under

Section 2 of the Forest (Conservation) Act, 1980, for the non-forestry use of 783.275 ha of
forest land. This consists of 643.095 ha of RF in Chhendipada&. Kankurpal RF and 140.180 ha

of Village Forest Land, in favor of M/S Singareni Collieries Company Ltd. for the Naini

Opencasi Coal Mining Project in the Angul Forest Division of District Angul (Odisha), subject

to the fulfilfinent of few conditions. Further, the same was forwarded by the OSD-cum-Special

Secretary to the Government, Forest Environment & Climate Change Department, Government

of Odisha, along with 03 observations made in his letter, vide Memo No. 19403 F&E dated

31.10.2022.

In view of the above, you have requested to hand over the forest land vide your

letter No. 388 dated 21 .06.2024 fol use of non-forestry purposes.

Hence, you are hancied over the 643.095 ha of (Chhendipada-Ankurpal) Reserve

Forest land for the non-forestry use of the above purpose. This is subject to the fulfillment of the

conditions as mentioned in the Strige-l and Stage-ll approval orders of MoEF & CC, Govt. of
India, and OSD-cum-Special Secretary to the Government, Forest Environment & Climate

Change Depaftment, Government of Odisha for information and necessary actrion.

Forest Officer

Sub

I

l
n

I

Encl:- As above.
Y

Division
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Memo No. 5a3\ nrt. o\-

orest Officer

goB2- Division.

Memo

Officer
Division.

Memo No. 5aB3 / Dated. .\.S\ -2S2_L\

Copy forwarded to the Range Officer Chhendipada Range for information and

Officer
Division

Copy forwarded to the Regional Chief Conservator of Forests,Angul Circle for

favour of kind information & necessary action with reference to this memo No' 4847 dt'

01.07.2024.

Copy forwarded to the Principal Chief Conservator of Forest, Forest Diversion &

Nodal officer, FC Act o/o- the principal chief conservator of Forests, odisha, Bhubaneswar for

favour of information and necessary action with reference to this office memo No' 4848 dt'

0t.07.2024.

necessary action.
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OFFICE OF THE DIVISIONAL.FOREST OFFICER: ANGUL ON: ANGUL
Memo No. SoB<) / 65/DRP ->e

To The General Manager Singareni Collieries Co Ltd,
Naini Area, Angul Bikash Nagar, FCI Road Turanga,

Angul At/Po-Dist-Angu l, Od isha-Pin -7 59 123

Proposal for diversion of 783.275 ha forest land for Naini open cast project (Coal

Mine) of M/S the |iingareni Collieries Company ltd consisting of 643.095 ha

(Chhendipada-Ankuipal) Reserve Forest and 140.180 ha revenue forest land of

Chhendipada Range, Angul District.

: - Handing over Reserve Forest land 643.095 ha.

Ref: 1" Proposal No. FP/OR/MIN/30980 12017.

2. No. 8-0112020-FC dt. 28.07 '2021of Gol, MoEF & CC, (Stage-I)'

3. No. 8-0112020-FC dt. 12.10.2022 of Gol, MoEF & CC, (Stage-II)'

4. Memo No. 19403 F&E dr 31 .10.2022 of Spl. Secy. to Govt. FE & CC Deptt.

5. No. 8-01/2020-FC dt. 10.01.2023 of GoI, MoEF &. CC.

6. No. 8-0112020-FC'dt. 8.A3.2023 of GoI, MoEF & CC.

7. Your Letter No. 338 dated 21 .06.2024.

Sir,
With reference to the above-cited subject, it is to inform that the Government of

India, MOEF & CC, vide their letters No. 8-0112020-FC dated 12.10.2022, No. 8-01/2020-FC

dated 10.01 .2023, and No. 8-Oll2',)20-FC dated 13.03.2023, has accorded final approval under

Section 2 of the Forest (Conservation) Act, 1980, for the non-forestry use of 783.275 ha of
forest land. This consists of 643.095 ha of RF in Chhendipada&. Kankurpal RF and 140.180 ha

of Village Forest Land, in favor of M/S Singareni Collieries Company Ltd. for the Naini

Opencasi Coal Mining Project in the Angul Forest Division of District Angul (Odisha), subject

to the fulfilfinent of few conditions. Further, the same was forwarded by the OSD-cum-Special

Secretary to the Government, Forest Environment & Climate Change Department, Government

of Odisha, along with 03 observations made in his letter, vide Memo No. 19403 F&E dated

31.10.2022.

In view of the above, you have requested to hand over the forest land vide your

letter No. 388 dated 21 .06.2024 fol use of non-forestry purposes.

Hence, you are hancied over the 643.095 ha of (Chhendipada-Ankurpal) Reserve

Forest land for the non-forestry use of the above purpose. This is subject to the fulfillment of the

conditions as mentioned in the Strige-l and Stage-ll approval orders of MoEF & CC, Govt. of
India, and OSD-cum-Special Secretary to the Government, Forest Environment & Climate

Change Depaftment, Government of Odisha for information and necessary actrion.

Forest Officer

Sub

I

l
n

I

Encl:- As above.
Y

Division
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Memo No. 5a3\ nrt. o\-

orest Officer

goB2- Division.

Memo

Officer
Division.

Memo No. 5aB3 / Dated. .\.S\ -2S2_L\

Copy forwarded to the Range Officer Chhendipada Range for information and

Officer
Division

Copy forwarded to the Regional Chief Conservator of Forests,Angul Circle for

favour of kind information & necessary action with reference to this memo No' 4847 dt'

01.07.2024.

Copy forwarded to the Principal Chief Conservator of Forest, Forest Diversion &

Nodal officer, FC Act o/o- the principal chief conservator of Forests, odisha, Bhubaneswar for

favour of information and necessary action with reference to this office memo No' 4848 dt'

0t.07.2024.

necessary action.
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noeXUve- A 

MEMBERS PRESENT IN THE DISTRICT LEVEL COMNITTEE MEETING ON SsCHEDULED TRIBES AND 
OTHER TRADITIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 & 

AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM 

SI Name of the members Designation Contact No. Signature 

No. 

. Sri Manoj Kumar Mohanty, Collector & 

OAS(SAG) | D.M, Angul 

S SrePresdp kyron | DFo Aq 747030 0322 
Molopeht 1F 

he rel MauRe 17 23s82 

2.9 menber 
4. Suanti bala NaHak zene-y 

membo4qiolt STiralal� 4arhaik aeoe.-g 
t7 
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REN 

Memo No6 
85_Dt.O5 08 1 

Copy 
submitted to 

Collector& DIstrict, Magistrate Anr District, Magistra Angul for 

information & necessary action. 

Chairman SDLC & 
Sub-Collector, Angul 

Memo No.686_Dt. 0S0819 

Copy forwarded to all participants for information & neçessary action 

Chairma $DLC & 
Sub- Collector, Angul 
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N AEXU RE -

ATTENDANCE SHEET OF SDLC MEETING UPON NAINÍ COAL MINES ALLOTED TO 

NGARENI COLLIERIES Co. LTD HELD ON DATE 02.08.2019 IN THE OFFICE CHAMBER 

OF SUB-COLLECTOR, ANGUL 
Mobile No. Signatyre Name of the office Mobile No. 

N&Designation 

Baude Satofoh|Sub. ao AogulL a41874 9 
OAS-1s BSuh- Celer, he 

Re magenulK\gnos| P>Do eklandp 
AS -(11S3.

9937a7o
pla 

Maniha Qupta 0R) ol-Stb-¢elleelor 93311s023 4 
odegd, Yclleatoa 

au3zs2e613 2111 Bazadn aan 4ef 

hwenolaes |9926 130819| 8 2 
2toc 

6. hoof meY Tmpothos Tohost ofótce, da 1051951o oari Sdusp-ro 

TIS128 12 
Alida 634o515}0 bari ooi 

7. a Gh CPS:m 
boaa bEr 9 ên? P+ bhcegobe nini. 

Jpa had 
8. pafc 18hot Ps.-p Ranga et 720139 

9. aAN2G aadio Menjey 
anahayed 

Boosiiad 
Samml KanulA Bentapu CapP 

PS 
10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

320

Hp Pavilion
Typewritten text
98



nnexure- 

loaneCBAL 

9 1 

- TA 

321

Hp Pavilion
Typewritten text
99



P SAN 

PS6A N_ 

PS 

322

Hp Pavilion
Typewritten text
98

Hp Pavilion
Typewritten text
100



chtS9AN 

alhakeo Boleo 
Sarapaneh 18.|19 

sianbil GP- 

eo 

we faie 1t.nbion D}} 
Chhendipada aSn Pradho 

1d2 
Satyenánda Sahs 

-wnansa 

D1afDTft- 
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*********** 

***** ****** * 
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T1 o 
Jomadlo Prandhon 

as.ot PIrodowa. 

****** 

*** 

**** 

Ckaschaaty aka 
** ************ *** ***** ****** 

Momuaa wetm 
* **** ~**************** 

*** ** * ****** *************** **** 

Jio Moyhd 

*** ***** **** ******* 

HinakShi Pnadhan 

** 

** - *** 

******* ****** 

nR *** 
**** 

2 Praonabandha bari 

"**** 

*** 
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. 

MabusAY ehui. 

***** 

B Padha4- 

olhli)4 4 
****** 

** 
** 

** 

Biswes0ort Soto ******** ** 

. .. 

Laymi Naoul 
"*******"**sotoei **~n~ 

** 

T1 
* 

landak Ae lans 
*********************** 

** ********** 

*** *** * 
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Duo:lPoobron **** 

** 

*******

*** 

. 

SOas 
****** ** 

0 MartoeN pnaclha) 

Mow Ten eh 

reanela Lalune *** 

***** 

LPcut 
**** 

Dalimls Aak 
. 

*** 

Ann 
* 

-**** 

**** 

*** 

Paatap sama 

**** 
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Brahmanbila 

18.01.2019 

3 PM 
 

A meeting of the Forest Land Committee was held on 18.01.2019 at 3 PM. The meeting was held 

under the chairmanship of the local village president Praful Kumar Sahu. The meeting discussed in 

detail the acquisition of forest land by Naine Coal Mine and the submission of traditional forest 

dwellers to that land. The forest land was expanded to convert to non-forest species for mining by 

the sub-division company. The following proposals were presented in the meeting. The meeting 

also discussed the Kankurkhal RF. 

1. The unemployed youth and women in the panchayat should first be given permanent  

employment in the said company and other youth and women should be given necessary  

training. 

2. Water facilities should be made as there is a possibility of water level going down in the mine. 

3. Two ambulances should be provided. 

4. Provide employment on the basis of merit after training qualified students through ITI. 

5. Provide financial assistance to qualified students and provide benefits of higher education. 

6. Proposal to open primary health centers for good quality health check-ups. Arrangements  

should be made for health check-ups every three months. 

7. Before giving forest land to mining, proper evaluation of public land should be done and made  

known to the public. 

8. If the trees in the forest are used for mining, arrangements should be made to give the value of  

those trees to the villagers. 

9. Before starting mining, greenery should be created around the mine. 

10. Development of the vacant land should be made. 

11. The largest pond (Kata Bandh) of the village should have Two borewells on both sides. Two 

borewells scheme to eliminate water scarcity throughout the year (Adarsh Pond) 

12. An uninterrupted road extending up to 1 km from the village to the place of the  

DakeswariPeetha should be constructed (from Baramunda to Dakeswari). 

13. Construction of a temple of Maa Dakeswari, construction of a wall, deep tube well and a  

pleasure garden. Beautification and lighting should be arranged. 

14. Construction of an easy gate around the village. 

15. Construction of a wall and electrification on all four sides of the village. 

16. Construction of a two-storeyed house measuring 3000 square feet for Radhakrishna. 

17. Financial assistance for the completion of the Ananta Mahadev Temple located in the east of  

the village. 

18. Renovation of a small pond in the village. 

19. Drainage arrangements should be made on both sides of the village road. 

20. Provision of playgrounds and sports equipment for the students of the Grama High School. 

21. Meeting hall, drinking water, dining hall, bicycle stand and drinking water facilities for every  
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educational institution in the village. 

22. Electricity should be provided to every family in the village. 

23. 14 buildings should be constructed in 14 hamlets in the village. 

24. All rural roads in the village should be concreted. 

25. A guest house should be constructed in the village. 

 

All the villagers present in Brahmanbila village did not raise any objection to the company 

changing the type of land identified for use for mining purposes, nor is there any person from the 

tribal and pre-agricultural communities in the said village. As per FRA 2005, no one has applied 

for the said land or has received a lease. After this the meeting was adjourned 

 

Praful Kumar Sahu 

Chairman, Kankurpal 

 

Sarpanch Brahmanibil G.P 

 

Welfare extension officer Chhendipada 

 

RI Brahmanibill 

 

Forester Chhendiapada- I 

 

Signature of the villagers 

Kunj Bihari Sahu 

Gonchiyabe Sahu 

Santha Kumar Dehuri 

Development Head 

Praful Gochayat 

Bhaskar Gochayat 

Satyananda Sahu 

Thimil Sethi  

Supi Sethi 

Ranjita Sethi 

Balas Behera 

Ajit Dehury 

Barup 

Sarata Sahu  

Sudarsan Gochayat  

Rabi Gochayat Thumb Impression 

Dibakar Behera 

Kirtan Setha 
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Sambaruni Sethi Thumb Impression 

Arjuni Pradhan 

Bharata Sahu 

Rabi Naik Thumb Impression 

Panadaba Sahu  

Bhagban Sahu 

Hadi Bandhu Sahu 

Jharadamali Gochauyat(Thumb Impression) 

Benudhara Parida 

Alekha Sahu  

Anima Biswal 

Bandhu Sahu 

Kailash Pradhan 

Babula Sahoo 

Banamaliu Pradhan 

Pabina Sahu (Thumb Impression) 

Jamubabti Sahu (Thumb Impression) 

Tankadhara barik 

Sita Sahu 

Meghi Sahu 

Lana Pradhan  

Nirupama Dehuri 

Sudama Barik (Thumb Impression) 

Danup Barik 

Jemadei Pradhan (Thumb Impression) 

Satyabrata Pradhan 

Ranesh Sahoo  

Chaturi Dehuri (Thumb Impression) 

Jaetri Sahu Thumb Impression) 

Chandramani Sahu 

Manjulata Majhi (Thumb Impression) 

Dhiren Pradhan 

Jira Majhi 

Sukantini Nayak 

Leela Sahoo 

Inakshi Pradhan 

Kasturi Sahu 

Jayanti Rout 

Pranabandhu Barik (Thumb Impression) 

Baikuntha Paria (Thumb Impression) 

Jadumani Sahu 

Maheswar Dehuri 
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Rabindra Dehuri  

Sanjaya Ku. Sahoo 

Arjun Biswal 

Bhagirathi Pradhan 

Rojalin Sahu 

Pinki Sahu (Thumb Impression) 

Bisweswar Sahoo 

Gurdeb Biswal 

Bikram Gochayat 

Laxmi Nayak 

Gagan Behera 

Pandab behera (Thumb Impression) 

Deeptimayee Sethi  

Bhaskar Chandra Pradhan 

Kukunga Sahoo 

Jungili Pradhan (Thumb Impression) 

Sarata Sahu (Thumb Impression) 

Mamina Swain 

Narattam Pradhan (Thumb Impression) 

Manoj Ku. Dehury 

Sridhar Pani (Thumb Impression) 

Bibekananda Sahoo 

Batakrushna Sahu 

Muktamani Sankhari (Thumb Impression) 

Dalimba Naik 

Arjun Swain 

Gadadhar Dwari 

Lata Samal 

Ranjan Samal 

Pratap Samala 

Kastuni Sahoo (Thumb Impression) 

Dwibeni Sahu 

Malli Sahu (Thumb Impression) 

Debake Sahu (Thumb Impression) 

Hemanta Nayak 

Akshya Kumar Sahu 

Ajaya Kumar Sahu 

Kathia Sahu (Thumb Impression) 

Trinath Naik 

Mukesh Sahu 

Anita Naik 
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Brahmanibil   

 

Date: 18.01.2019 at 11:00 AM Number of papers to be submitted for the meeting - 2464 

Dot-05.12.2018 A meeting was held in Thalipsi village. The meeting was chaired by the Chairman 

of the Forest Land Committee, Khira mohan Sahu. The meeting was chaired by the Block Welfare 

Extension Officer, Tehsildar, Forest Protection Officer. In this meeting, the forest settlement land 

of the village is reserved. The acquisition of forest land by Naini Coal Mine and the traditional 

settlement on that land and the information of any encroachers and other forest dwellers living on 

that land were discussed in detail. It was also proposed in the meeting that some people who were 

cultivating and earning a living in that forest land would be given appropriate compensation if 

mining was done on that land. Before leasing the said forest land to Singreni Coal Mine, the 

government had made conditions with the villagers. The details of the forest land in the village are 

given below. In the above proposed area, no Scheduled Tribes and Traditional Forest Dwellers are 

living in the said forest land or have not applied for forest land or are on lease as per the Forest 

Dwellers Recognition Rules 2006. Further, no process of extension has been or is required to be 

made on the proposed forest land as per section 316 of the said rules but there are no persons 

belonging to the tribal pre-agricultural community in the village. 

 

1. Before giving the forest land for work, proper evaluation of public land should be done and   

  made known to the public. 

2. Arrangements should be made for the resettlement of the displaced persons by providing    

  permanent houses. 

3. Arrangements should be made for schools, health facilities, construction of roads, drains,   

   lighters, playgrounds, temples, market complexes, water supply systems, new ponds, mining    

   facilities etc. at the place where the displaced persons are resettled. 

4. Before going to the forest land, the villagers should be given an appraisal of the land. 

5. Arrangements should be made to show the villagers the appropriate price of the trees in the   

  forest for work. 

6. A green belt should be created around the mine before starting mining. 

7. Qualified students should be trained through ITI and given employment under the merit fund. 

8. Financial assistance should be provided to qualified students and arrangements should be    

   made to get higher education. 

9. Unemployed youth in the villages and panchayats should first be given permanent   

   employment under the merit fund in the said company and arrangements should be made to       

    provide necessary training to other youth. 

10. Rs. 2 crore should be given per acre for the acquired land. 

11. Partial land not covered by the land should be acquired in each case. 

12. The displaced persons should be given 20 decimals or 5 times the land record. 

13. No displaced family should be forcibly relocated until their fair value is established and the     

    place where they are resettled should be well-equipped in advance. 

14. The amount received from the displaced and the land should not be submitted to the court   

    without informing the people. 
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15. Provision should be made to give a monthly allowance of 20 thousand rupees to men and  

    women above 50 years of age and the differently abled people who are losing their land. 

16. No mining-related work should be started in the village without informing the village  

    committee and the people who are losing their land. 

17. No mining work should be started until the above demands are met. 

 

Then the meeting was adjourned with thanks to the chairman. 

 

Chairman 

Khira Mohan Sahu 

 

Forester Chhendipada - I 

 

Signatures of the villagers: 

Pramod Sahu 

Dhirendra Sahu 

Maheswar Sahu 

Biju Sahu 

Nepal Sahu 

Kalia Sahu 

Kasturi Sahu (Thumb Impression) 

Tribeni Sahu 

Malli Sahu (Thumb Impression) 

Debaki Sahu (Thumb Impression) 

Hemanta Nayak 

Akshya Kumar Sahu 

Ajaya Kumar Sahu 

Kathia Sahu (Thumb Impression) 

Trinath Naik 

Mukesh Sahu 

Anita Naik 
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Kardabahal – Village Meeting: 18-01-2019 Noon - 12 noon 

 

On Date: 18.01.2019 at 12 noon. As per the B.D.O Chhendipada's letter number - 2464 dated 

5-12-2018, a meeting was held in Kardabahal and (Kudapsi) villages. All the members of 

theJungle Jami committee of Kardabahal and Kasidih villages were present in the meeting. The 

meeting was conducted by the local Block Welfare Officer. The representative of the Tehsildar, 

Forest Protection Officer and others were present in this meeting. In this meeting, the forest land in 

the village and the acquisition of forest land by Naine Coal Mine at the location of the forest land 

in the reserved forest of the Forest Department and the submission of traditional forest dwellers 

and other forest dwellers living on that land were discussed in detail. The forest land committee 

members and other villagers present in the meeting informed that until the government does not 

properly evaluate the lands, no member of the villagers and the forest land committee will sign 

today's meeting. He requested the government and Angul Collector to inform him for proper 

valuation of the land. The details of the forest land in the said villages are given. It is reported that 

more than 50% people were present in the said meeting. 

 

Description of Village Forest Land: 

Sl No. Name of the Village Area to be Diverted (in Ha.) Remark 

1.  Bimbadharpur 51.6472 U.I Village 

2.  Kasidiha 9.8317 U.I Village 

3.  Kudapasi 56.6775 U.I Village 

4.  Thalipasi 4.192 Habitated 

5.  Dhaura Khamana 16.862 U.I Village 

6.  Tentuloi Gopinathpur 1.461 U.I Village 

7.  Chhendipada R.F 634.4429  

 Total 775.1143  

 

It was observed in these villages that no person has applied for the said land or has applied for lease 

on the proposed plot and area of land as mentioned above. Further, no process of conversion is 

being carried out or is required to be carried out on the proposed forest land as per clause B(2) of 

this rule. There are no persons belonging to tribal and pre-agricultural communities in the said 

villages. 

 

Signature of Welfare Extension Officer 

 

Signature of Villagers: 

Sananda Behera 

Binod Pradhan 

Niranjan Pradhan 

Jaya Krishna  

Guru Charana Behera 

Rahash Pradhan 
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Rani Dehury 

Babaula Sethi 

Bichnaada Sahu 

Papun Pradhan 

Khageswar Gochayat 

Bhaba Grahi Gochayat 

Bhima Pradhan 

Chhaba Gochhayar Thumb Imprsion 

Babaji Sankhari 

Jay Sahu 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
*****

Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,

New Delhi - 110003.
Dated:     13th January, 2022 

To,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.
 

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting
of 643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of
Village Forest land in favour of M/s Singareni Collieries Company Ltd for
Naini Opencast Coal Mining Project in Angul Forest Division of District
Angul (Odisha) - reg.

 
Sir,

I am directed to refer to the Government of Odisha’s letter no. 21909/9F(MG)-
380/2019 dated 18.12.2021  on the above subject submitting compliance report of the
conditions  stipulated  in  Stage-I  approval  dated  28.07.2021  and  to  say  that  after
examination of the compliance report revealed the following: 

i. In compliance of condition no. A (1)(ii) of Stage-I approval, copies of KML files
of CA land, diverted forest land, SMC works area, etc need to uploaded on e-
green watch portal. 

ii. In compliance to condition no A (5) of Stage-I approval regarding preparation
of plan for plantation and SMC works along the outer perimeter of 100 meters
from the lease area, the State Government has mentioned that as the lease of
the user agency is surrounded by the other lease, implementation of requisite
plan is not possible as stipulated however, in lieu of the same an area of 105.9
ha has been technically approved for ANR Plantation. However, it could not be
ascertained from the detail whether the area earmarked for ANR is equivalent
to the area of 100 meters perimeter along the outer lease boundary.   

iii.A  certificate  from  the  competent  authority  in  the  State  as  envisaged  in
condition no. A(8) of Stage-I approval needs to be submitted. 

iv.In compliance to conditions A(9) of Stage-I approval, the State Government
has referred the RWMP, while preparation of Wildlife/Elephant Management
Plan  is  envisaged  in  the  condition.  Therefore,  copy  of  approved  Plan,  as
envisaged in the condition, may be submitted by the State duly incorporating
the  comments  of  PE  Division  of  the  Ministry  and  informing  the  status  of
deposition of cost of its implementation into the account of CAMPA. 

v. Examination of the compliance of FRA, 2006 revealed slight discrepancy in
the  forest  area  reported  by  the  District  Collector  in  his  certificate  dated
13.09.2019 (783.766 ha) and by DLC, SDLC (mentioned area as 783.275 ha).
Discrepancy  in  the  total  forest  area  involved  in  the  project  vis-à-vis  area
reported by the District Collector may be rectified and accordingly intimated to
the Ministry by the State. 

File No.8-01/2020-FC
I/7018/2022
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vi.Examination of degraded forest land proposed for raising afforestation in lieu
of 1.5 times safety zone area revealed that out of 14 ha, 12 ha falls under MDF
category  only  2  ha  is  under  Open  forest  category.  Therefore,  the  State
Government needs to identify suitable site for raising afforestation and detail
of the same should be submitted along with soft copies of its Differential GPS
maps and KML files. 

 
In  view  of  above,  the  State  Government  is  requested  to  furnished

information/documents as indicated above for further consideration of the proposal
in the Ministry.

 
Yours faithfully,

 
Sd/- 

(Charan Jeet Singh)
Scientist ‘D’

Copy to:
1. The  PCCF  (HoFF),  State  Forest  Department,  Government  of  Odisha,

Bhubaneswar 
2. The  Regional  Officer  (Central),  Integrated  Regional  Office  of  MoEF&CC  at

Bhubaneswar 
3. The Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of

Odisha, Bhubaneswar 
4. User Agency 
5.Monitoring Cell, FC Division, MoEF&CC, New Delhi 
6. Guard File 

File No.8-01/2020-FC
I/7018/2022

1695
346

Hp Pavilion
Typewritten text
116



347

Hp Pavilion
Typewritten text
117



348

Hp Pavilion
Typewritten text
118



349

Hp Pavilion
Typewritten text
119



350

Hp Pavilion
Typewritten text
120



351

Hp Pavilion
Typewritten text
121



352

Hp Pavilion
Typewritten text
Annexure - R6 / X

Hp Pavilion
Typewritten text
122



353

Hp Pavilion
Typewritten text
123



354

Hp Pavilion
Typewritten text
124



355

Hp Pavilion
Typewritten text
125



356

Hp Pavilion
Typewritten text
126



BHUBANESWAR � SUNDAY � JANUARY 22, 2023 � `12.00 � PAGES 26 � LATE CITY EDITION

Ministry cancels all WFI events as 
embattled chief Singh opens meet 
N A M I T A  B A J P A I / F I R O Z  M I R Z A 
@ Lucknow/Chennai

HOURS after embattled Wres-
tling Federation of  India presi-
dent Brij Bhushan Sharan Singh 
inaugurated the Senior National 
Ranking Tournament in Gonda, 
the sports ministry asked them 
t o  s t o p  a l l  a c t i v i t i e s 
immediately. 

In the eye of  the storm after 
serious allegations, including 
that of  sexual harassment, were 
levelled against Singh by top 
wrestlers of  the country, he was 
asked to step aside from the day-
to-day functioning of  the federa-
tion late on Friday night. How-
ever, the WFI chief  not only 
inaugurated the three-day tour-
nament as a chief  guest but also 
witnessed the day’s action from 
close quarters at the venue on 
Saturday.  The ministry cracked 

the whip and directed WFI to 
stop all activities until the over-
sight committee it promised to 
appoint is in place and takes 
over the day-to-day functioning 
of  the WFI. “The ongoing rank-
ing competition also stands can-
celled,” said the ministry’s state-
ment. “The WFI is also directed 
to return entry fee taken from 
participants...”  In another deci-
sion, the ministry suspended a 
key official, the assistant secre-
tary of  the WFI, Vinod Tomar, 
with immediate effect. Late on 
Friday, sports minister Anurag 
Thakur had said that a panel 

that will be constituted to probe 
the charges will submit its re-
port within four weeks. Its mem-
bers were to be announced on 
Saturday but the cherry-picking 
has been postponed by a day. 

All eyes will be on the emer-
gency executive committee and 
special general body meeting on 
Sunday. “Since all members are 
here, we will discuss the minis-
try’s directive with them and 
also take legal opinion if  need 
arises before going ahead with 
the meeting,” said V N Prasood, 
WFI secretary general. “The 
ranking tournament is cancelled 
as per directive and fees will be 
reimbursed.” Replying to the 
ministry’s notice on various 
charges, WFI earlier in the day 
dismissed all allegations, includ-
ing sexual harassment and said 
the protest was motivated and 
part of  a larger plot.  P13

E X P R E S S  D I A L O G U E S

FAYA Z  W A N I  @ Srinagar  

AT least nine persons were in-
jured, one of  them critically, in 
twin blasts in the outskirts of  
Jammu, the winter capital of  
J&K, where security has been 
tightened following Rahul Gan-
dhi’s Bharat Jodo Yatra and 
ahead of  the Republic Day. The 
Yatra is scheduled to arrive in 
Jammu on Monday.

ADG Mukesh Singh said the 
blasts took place at the Trans-
port Nagar area of  Narwal in 
the morning.

“Around 11 am, a blast took 
place in a Bolero vehicle. Soon 
after the blast, security person-
nel rushed to the area and 
launched an operation. Just as 
they went about their job, an-
other blast took place, near the 
first site,” said Singh.

The injured have been shift-
ed to the Government Medical 
College Hospital in Jammu. 
The condition of  one of  them is 
critical. The police, CRPF and 
Army personnel along with 
other officials rushed to the 
spot and sealed the area. 

“Such dastardly acts high-
light the desperation and cow-
ardice of  those responsible. No 
efforts should be spared to 
bring the perpetrators to jus-
tice,” Lt Governor Lieutenant 
Governor Manoj Sinha said. 

Blasts in Jammu 
add to worry as  
Rahul’s Yatra to 
arrive in 2 days

Security personnel at the site of the 
twin blasts in Jammu’s Narwal area |  PTI

GERMANY 
FACES FLAK FOR DENYING  

TANKS TO UKRAINE
Germany faced a strong backlash from 

allies on Saturday over its refusal to 
supply Ukraine with its vaunted Leopard 
tanks to bolster its fighting capacity | P11

E X P R E S S  R E A D

ISF workers, police 
clash in Kolkata
Indian Secular Front 
activists clashed with 
police in central Kolkata 
on Saturday during a 
protest against alleged 
attacks on the front’s  
workers by Trinamool 
Congress in South 24 
Parganas 

IAF combat drill along Eastern sector
New Delhi: While the Chinese increased force deployment 
in the eastern sector of the Line of Actual Control (LAC) 
continues the Indian Air Force is to undergo a major Air 
exercise involving its every asset. This exercise, as per 
sources, will involve activation of all major airbases in the 
eastern command. The Eastern Air Command will be 
conducting its annual Command-level exercise during the 
first week of February 2023. This exercise, named Poorvi 
Akash, is being conducted after a gap of two years | P9

BBC DOCUMENTARY AN ATTACK ON  
INDIA, NOT PM MODI, SAYS PRADHAN

S N  A G R A G A M I  @ Bhubaneswar

SLAMMING the latest BBC doc-
umentary on Prime Minister 
Narendra Modi, Union Educa-
tion and Skill Development Min-
ister Dharmendra Pradhan 
termed the production an attack 
on India.

In a freewheeling chat with 
the editorial team of  The New 
Indian Express, Odisha, as part 
of  ‘Express Dialogues’, Pradhan 
said the fast-paced growth and 
progress of  India under Modi 
has not gone down well with 
many sections.

“I feel the documentary is not 
against Prime Minister Modi. It 
is against India. A lot of  people 
are unable to digest the fact that 
India has become fifth largest 
economy in the world. It is creat-
ing a ripple in their mind as to 
how India, despite several chal-
lenges, is managing its economy, 
keeping inflation in control and 
maintaining the growth trajec-
tory, which is around seven per 

cent,” he said. 
Toeing the government line on 

the documentary exposing a “bi-
ased and blatant colonial mind-
set”, the minister said, “How 
those who have ruled us for cen-
turies, creating discrimination, 
can accept India’s emergence.”‘

‘However, the faith of  people is 
enough for us (When faith is 

there. It is sufficient). The entire 
globe has accepted India’s em-
powerment under the leadership 
of  Prime Minister Narendra 
Modi,” he added.

He also dismissed the ongoing 
Bharat Jodo Yatra of  former 
Congress president and Waya-
nad MP Rahul Gandhi saying it 
was an effort to hold his own 
base and stay relevant.

“I feel that with all these exer-
cises he may enrich himself  
with experience. But the kind of  
behaviour, words and narrative 
he has developed in this process, 
I don’t see any substantial out-
come from his Yatra. It is just a 
vacuum,” he said. 

Pradhan said, the people of  
the country are standing in soli-
darity with Prime Minister 
Narendra Modi.  His welfare pol-
itics, sensitive approach and the 
way he has envisioned India’s 
progress in the next 25 years is 
inspiring citizens, especially the 
youth and women.

On the issues concerning his 

education ministry, Pradhan 
spoke about the NEP implemen-
tation and reiterated that cor-
rected history will be taught to 
students and new books on his-
tory and other related subjects 
will be introduced from the next 
academic session.

The education minister though 
clarified that the objective of  the 
government was not to rewrite 
history, but to expand the can-
vas.  “We don’t want to offend 
anyone or curtail anything. We 
want to draw a bigger line of  his-
tory. The unsung heros of  our 
society have to be brought to the 
limelight in the 21st century, 
which is the recommendation of  
NEP. We want to create global 
citizens, but at the same time, we 
cannot forget our glorious past,” 
he asserted.

~ The full interview will be 
published in The New Indian 
Express on Monday. It can 
also be accessed at:
www.newindianexpress.com

Dharmendra Pradhan speaks during  
Express Dialogues event in Bhubaneswar | 
DEBADATTA MALLICK

YouTube, Twitter 
axe BBC series 
after govt’s fiat
P A R V E Z  S U L T A N  @ New Delhi

THE Ministry of  Information 
and Broadcasting has issued 
directions to block multiple 
YouTube videos and Twitter 
posts that shared links to the 
first part of  a BBC documen-
tary, India: The Modi Question, 
on the 2002 Gujarat riots. 

Twitter was ordered to block 
over 50 tweets containing links 
of  those YouTube videos, offi-
cials said. The directions came 
from the Secretary, I&B minis-
try on Friday, who invoked 
emergency powers under the IT 
Rules, 2021. “Both YouTube and 
Twitter have complied with the 
directions,” sources added.

The ministry of  external af-
fairs had a couple of  days ago 
had trashed the docuseries pro-
duced by the British Broadcast-
ing Corporation, saying it was 
a ‘propaganda piece’ that lacked 
objectivity and reflected its co-
lonial mindset.

While the BBC did not make 
it available in India, some 
YouTube channels appear to 
have uploaded it, sources said. 

YouTube has also been in-
structed to block the video if  it 
is uploaded in future.

Sources said that senior offi-
cials of  multiple ministries — 
external affairs, home and I&B 
— examined the video and 
found it to be an attempt to cast 
aspersions on the authority 
and credibility of  the Supreme 
Court of  India.

It sows divisions among vari-
ous Indian communities and 
makes unsubstantiated allega-
tions regarding actions of  for-
eign governments in India, 
sources said.

“The documentary was found 
to be undermining sovereignty 
and integrity of  India, and hav-
ing the potential to adversely 
impact India’s friendly rela-
tions with foreign States as also 
public order within the coun-
try,” said sources.

While the Congress and the 
Trinamool Congress called it 
censorship, a group of  302 
former judges, ex-bureaucrats 
and veterans slammed the BBC 
documentary as a “motivated 
chargesheet”. 

THE UNCOMMON FLU
PLUS 12 PAGES
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Action was taken based on a video he posted on 
social media which showed him travelling unbuckled 

NOT THE FIRST TIME HE’S PENALISED
■  Downing Street said Sunak will comply with the penalty 
■  He was previously fined for violating Britain’s Covid rules on 

social distancing, while serving as Chancellor of the Exchequer
■  Fixed penalty means Sunak can avoid a court hearing. The 

maximum penalty that can be imposed by a court is £500

CyrusUNBUCKLED TO FILM VIDEO FOR SOCIAL MEDIA
Lancashire Police issued a fixed penalty of £100 to the Indian-origin 
British prime minister. In the video, produced for distribution on his social 
media channels, Sunak can be seen sitting in the rear seat of a moving 
vehicle, without wearing the seat belt. Sunak apologised for the “brief 
error of judgement” in removing the seat belt to film the video

RISHI SUNAK FINED FOR  
NOT WEARING SEAT BELT

MISTRY’S CRASH LED TO MANDATORY 
REAR SEAT BELTS IN MAHARASHTRA

CHENNAI ■ MADURAI ■ VIJAYAWADA ■ BENGALURU ■ KOCHI ■ HYDERABAD ■ VISAKHAPATNAM ■ COIMBATORE ■ KOZHIKODE ■ THIRUVANANTHAPURAM ■ BELAGAVI ■ BHUBANESWAR ■ SHIVAMOGGA ■ MANGALURU ■ TIRUPATI ■ TIRUCHY ■ TIRUNELVELI ■ SAMBALPUR ■ HUBBALLI ■ DHARMAPURI ■ KOTTAYAM ■ KANNUR ■ VILLUPURAM ■ KOLLAM ■ TADEPALLIGUDEM ■ NAGAPATTINAM ■ THRISSUR ■ KALABURAGI
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NKS activists protest near minister’s residence

Nod for inclusion of 22 communities in OBC list

E X P R E S S  N E W S  S E R V I C E  @ Bhubaneswar

THE Navnirman Krushak Sangath-
an (NKS) activists staged a protest 
near Minister of  State for Home 
Tusharkanti Behera’s residence in 
the city against the recent arrest of  
12 people in Jagatsinghpur district. 

Those arrested by Jagatsinghpur 
district police were part of  the 

statewide agitation launched by the 
NKS on Thursday over the various 
issues of  the farmers. 

“The NKS activists were stopped 
while they were going towards Tush-
arkanti Behera’s residence. At least 
35 of  them were taken into preven-
tive custody and there was no law 
and order problem in the area,” said 
a police officer. 

Farmers in more than 20 districts 
had staged a demonstration on 
Thursday against the distress sale 
of  paddy.

Protesters in Khurda, Jajpur, Jag-
atsinghpur, Bhadrak and Keonjhar 
and other districts had dumped un-
sold paddy on the roads in front of  
the respective collector’s office as a 
mark of  protest.

E X P R E S S  N E W S  S E R V I C E  @ Bhubaneswar

THE state cabinet on Saturday ap-
proved the proposal of  the scheduled 
tribes and scheduled castes develop-
ment, minorities and backward class-
es welfare department for inclusion of  
22 communities in the list of  other 
backward classes.

Briefing mediapersons of  the cabi-
net decision, development commis-
sioner Pradeep Jena said the Centre 
has already notified 22 castes along 
with their synonyms as OBCs for Odi-
sha. However, they have not been in-
cluded in the list of  the socially and 

economically backward classes (SE-
BCs) of  the state.

“The cabinet has approved the pro-
posed amendment of  the Odisha State 
Commission for Backward Classes 
(OSCBC) Act, 1993 by inserting sub-
section 3 under section-9, enabling the 
state government to include such 
backward classes in the state list of  
SEBCs, if  the said backward classes 
have been specified in the Central list 
of  OBCs for the state of  Odisha,” he 
said.

He said that Article 15(4) of  the Con-
stitution enables the state to make any 
special provisions for the advance-

ment of  any socially and education-
ally backward classes of  citizens. Fur-
ther, Article 46 provides that, the state 
will promote, with special care, the 
educational and economic interests of  
the weaker sections of  the people and 
shall protect them from social injus-
tice and all forms of  exploitation. 

In view of  the social and education-
al backwardness of  these 22 castes/
communities along with their syno-
nyms, they are required to be included 
in the list of  SEBCs for extending all 
social welfare measures and benefits, 
thereby bringing them to the main-
stream of  development, he added.

Cabinet approves enhanced 
aid for non-govt colleges
Chaired by Naveen, 11 other proposals got the nod 
E X P R E S S  N E W S  S E R V I C E  @ Bhubaneswar

THE state cabinet chaired by Chief  
Minister Naveen Patnaik on Saturday 
approved 12 proposals including en-
hancement of  grant-in-aid to eligible 
employees of  aided non-government 
colleges.

This decision will enable the man-
agement of  eligible aided colleges to 
pay revised salary as per Odisha Re-
vised Scales of  Pay Rules, 2017 (7th 
pay) to teaching and non-teaching 
staff  with effect from January 1, 2022.

Approximately 15,711 teaching and 
non-teaching employees will get such 
benefit and this will bring an 
additional financial burden of  
`290 crore per annum to the 
state government, develop-
ment commissioner Pradeep 
Jena told mediapersons after 
the cabinet meeting. 

The teaching and non-teach-
ing employees of  non-govern-
ment colleges who are gov-
erned under the Odisha (Aided 
colleges, Aided Junior Colleges and 
Aided Higher Secondary Schools) 
Grant-in-Aid order, 2017 have been ex-
tended for enhanced grant-in-aid on 
the basis of  Odisha Revised Scale of  
Pay Rules, 2017 on notional basis with 
effect from January 1, 2018. Jena said 
certain categories of  employees were 
dissatisfied with such enhancement 
and after considering their concern it 
has been decided for revision of  pay on 
the basis of  Odisha Revised Scale of  
Pay Rules, 2017 with effect from Janu-
ary 1, 2022.

“It is felt imperative to bring a new 

Grant-in-Aid Order namely Odisha 
(Payment of  Grant-in-Aid to the Non-
Government Aided Degree Colleges, 
Aided Junior Colleges and Aided High-
er Secondary Schools) Grant-in-Aid 
Order, 2022. The Odisha (Aided Col-
leges, Aided Junior Colleges and Aid-
ed Higher Secondary Schools) Grant-
in-Aid (Amendment) Order, 2022 is 

decided to be repealed,” he 
said. The cabinet also approved 
the proposal for allotment of  
two acre of  premium free land 
in favour of  Bagchi-Sri Shanka-
ra Cancer Care Centre and Re-
search Institute (BSSCCRI) for 
construction of  rest house for 
accommodation of  cancer 
patients.

There is a basic necessity for con-
struction of  patient stay home/rest 
house in the close vicinity of  main hos-
pital campus at A2 Infovalley for cancer 
patients who cannot afford to stay for a 
longer period in the hospital for their 
treatment, Jena said.

The cabinet further approved propos-
als of  the Panchayati Raj and Drinking 
Water department worth over ̀ 1,287.85 
crore for execution of  nine mega piped 
water supply projects in Jajpur, Naya-
garh and Malkangiri districts. On com-
pletion, these projects will provide safe 
drinking water to nearly 7.6 lakh people 
of  the three districts.

15,711 teaching and non-teaching 
employees will get such benefit 
and this will bring an additional 
financial burden of `290 crore per 
annum to the state government

Pradeep Jena, development commissioner

Pradeep Jena, 
 development commissioner

Article 15(4) of the Constitution enables the state to 
make any special provisions for the advancement of any 
socially and educationally backward classes of citizens

662 category teachers 
seek similar hike
BHUBANESWAR: The 662 category 
teachers on Saturday strongly opposed 
the cabinet decision allowing hike of  
grant-in-aid to eligible employees of  
aided non-government colleges, in-
cluding the erstwhile junior colleges, 
on the basis of   Odisha Revised Scale 
of  Pay (ORSP) Rules, 2017 (7th pay) 
with effect from January 2022. 

Though the cabinet approved the 
Odisha (Payment of  Grant-in-Aid to 
the Non-Government Aided Degree 
Colleges, Aided Junior Colleges and 
Aided Higher Secondary Schools) 
Grant-in-Aid Order, 2022 announcing 
that the move will benefit 15,711 teach-
ers and employees, while leaving the 
exchequer with an additional expendi-
ture of  ̀ 290 crore annually, the 662 cat-
egory teachers alleged that the move 
will only benefit a section of  teachers 
belonging to 488 category. 

Convenor of  662 category colleges 
association Golak Nayak said the move 
will allow 488 category teachers to 
draw `10,000 more salary than us in 
spite of  the fact that they have been 
appointed a year later to us. 

He said to oppose such partiality, the 
662 category lecturers will attend 
classes wearing black badge from 
Monday and submit a memo to the gov-
ernment seeking similar move for 
them. If  our grievance is not heard, 
mass protest will be staged in the state 
capital on February 2 and hunger 
strike from February 3 onwards. 

If  required we will boycott the up-
coming annual Plus II exams, threat-
ened the association members.

By Speed Post/e-mail 

FOREST CLEARANCE FOR 
NAINI COAL MINE PROJECT OF 

M/S SINGARENI COLLIERIES COMPANY LTD.
 AMENDMENT IN CONDITION A-1, A-5 & A-7 

OF STAGE-II APPROVAL
*****

GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE 

DEPARTMENT
*****

No.FE-DIV-FLD-0026-2021- 1184/FE&CC  Date  20.01.2023

10F (Cons) 123/2019
From

Shri Lingaraj Otta,
OSD-cum-Special Secretary to Government

To

 The Principal Chief Conservator of Forests &  
HoFF, Odisha, Bhubaneswar

Sub:  Proposal for non-forestry use of 783.275 ha of forest 
land consisting of 643.095 ha of RF in Chhendipada 
and Kankurupal RF and 140.180 Ha of Village Forest 
Land in favour of Mis Singareni Collieries Company Ltd 
for Naini Opencast Coal Mining Project in Angul Forest 
Division of District Angul (Odisha)-Modification in the 
conditions regarding.

Sir,

In continuation to this Department Order No.19399/FE&CC 
dtd.31.10.2022, I am directed to invite a reference to the subject 
cited above and to say that with reference to this Department Let-
ter No.FE-DIV-FLD-0026-2021-19519/FE&CC dtd.02.11.2022, 
the Govt. of India,MoEF &CC, New Delhi have conveyed the 
amendment in Condition No.A (1),A(5) & A(7) of the Stage-II ap-
proval dt.12.10.2022 vide their Letter dtd.10.01.2023.

The copy of the Letter dt. 10.1.2023 of the Govt. of India, 
MoEF&CC, New Delhi is sent herewith for kind information and 
necessary action.

Yours faithfully, 
Sd/-

OSD-cum-Special Secretary to Government

Memo No.1185/FE&CC,      Date. 20.01.2023

Copy with copy of the enclosure forwarded to the Asst. In-
spector General of Forests, Government of India, MoEF&CC (FC 
Division), Indira Paryavaran Bhawan, Jor Bagh, Aliganj Road, 
New Delhi, Pin-110003/ Deputy Director General of Forests (Cen-
tral), MoEF&CC, Government of India, IRO, A/3, Chandrasekhar-
pur, Bhubaneswar for kind information and necessary follow up 
action in compliance to the order of Hon’ble NGT dtd.07.11.2012 
in Appeal No.07/2012 communicated by the MoEF, Government 
of India vide their letter F. No.7-23/2012- FC dtd.24.07.2013 
with reference to this Department Memo No.19401/FE&CC 
dtd.31.10.2022.,

                  Sd/-
OSD-cum-Special Secretary to Government

Memo No.1186/FE&CC,              Date. 20.01.2023

Copy with copy of enclosure forwarded to the Principal Chief 
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odis-
ha/ Principal Chief Conservator of Forests (FD&NO), FC Act, O/o 
PCCF & HoFF, Odisha/Director, Environment-cumSpecial Sec-
retary to Government, Forest, Environment & Climate Change 
Department/Member Secretary, State Pollution Control Board, 
Odisha for information and necessary action with reference to 
this Department Memo No.19402/FE&CC dtd.31.10.2022

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1187/FE&CC,              Date. 20.01.2023

Copy with copy of enclosure forwarded to the Regional 
Chief Conservator of Forests, Angul Circle/Divisional Forest Of-
ficer, Angul Forest Division for information and immediate neces-
sary follow up action with reference to this Department Memo 
No.19403/FE&CC dtd.31.10.2022

Sd/-
 OSD-cum-Special Secretary to Government 

Memo No.1188/FE&CC,                       Date. 20.01.2023

Copy with copy of enclosure forwarded to Steel & Mines 
Department/ Director of Mines, Odisha/ Collector, Angul for in-
formation and necessary follow up action with reference to this 
Department Memo No.19404/FE&CC dtd.31.10.2022.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1189/FE&CC,  Date. 20.01.2023

Copy with copy of enclosure forwarded to the General. 
Manager, M/s Singareni Collieries Company Ltd, Naini Area, An-
gul, Odisha, Pin-759122 for information and immediate neces-
sary action with reference to this Department Memo No.19406/
FE&CC dtd.31.10.2022.

The user agency is asked to take following actions im-
mediately as per orders of Hon’ble National Green Tribunal 
dtd.07.11.2012 in Appeal No.07/2012 communicated by the 
MoEF, Government of India vide their letter F. No.7-23/2012- FC 
dtd. 24.07.2013.

i.   They shall publish this letter along with the enclosure 
in two widely circulated daily newspapers, one in ver-
nacular language and the other in English language 
so as to make people aware about the amendment in 
conditions conveyed by Govt. of India, MoEF &CC, New 
Delhi.

ii.  They shall submit the copies of this letter along with the 
enclosure to the Heads of local bodies, Panchayats and 
Municipal bodies along with the relevant offices of the 
State Government, who in turn, shall display the same 
for 30 days from date of receipt.

iii.  Detailed action taken in this regard shall be intimated 
to the DFO, Angul Forest Division/ RCCF, Angul Circle/ 
PCCF & HoFF, Odisha/ Forest, Environment & Climate 
Change Department for reference.

Besides the above, the user agency is also asked to de-
posit Net Present Value of forest land for this project in full, 
if not deposited yet, at applicable rates. Requisite funds due 
for deposit by the user agency on account of this project 
shall also be deposited under appropriate head.

The user agency shall furnish compliances to the con-
ditions prescribed in the forest/wildlife clearance order to 
the Divisional Forest Officer, Angul Forest Division in every 
quarter, for the purpose of monitoring by him.

Sd/-
OSD-cum-Special Secretary to Government 

Memo No.1190/FE&CC,                Date. 20.01.2023

Copy with copy of the enclosure forwarded to the Head, State 
Portal, I.T. Centre, Odisha Secretariat, Bhubaneswar for informa-
tion and necessary action. He is requested to upload this order 
along with its enclosures in the website of Forest, Environment 
& Climate Change Department immediately for information of all 
concerned. This is required in compliance to order of Hon’ble 
National Green Tribunal dtd.07.11.2012 in Appeal No.7/ 2012. 
Hence this may be done unfailingly with reference to this 
Department Memo No.19407/FE&CC dtd.31.10.2022.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1191/FE&CC,                             Date 20.01.2023

Copy with copy of the enclosure forwarded to the Under 
Secretary to Government, Office Establishment Section, For-
est, Environment & Climate Change Department for information 
and necessary action with reference to this Department Memo 
No.19408/FE&CC dtd.31.10.2022

Sd/-
OSD-cum-Special Secretary to Government

8-01/2020-FC    
1/37187/2023

Government of India Ministry of Environment,  
Forest and Climate Change 

(Forest Conservation Division)
*****

Indira Paryavaran Bhawan, 
Jorbagh Road, Aliganj, New Delhi - 110003.

Dated: 10th January 2023
To,

The Addl. Chief Secretary (Forests), 
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest 
land consisting of 643.095 ha of RF in Chhendipada & Kanku-
rupal RFand 140.180 ha of Village Forest Land in favour of 
M/s Singareni Collieries Company Ltd for Naini Opencast 
Coal Mining Project in Angul Forest Division of District An-
gul (Odisha) -Modification in the conditions regarding.

Sir,
I am directed to refer to the Government of Odisha’s letter 

No. FEDIV-0026-2021-19519/FE&CC dated 02.11.2022 on the 
abovementioned subject requesting to amend certain conditions 
of the Stage-II approval dated 12.10.2022 to allow the State Gov-
ernment to hand over the forest land to the user agency and to 
say that the matter was considered by the Forest Advisory Com-
mittee (FAC) in the meeting held on 07.11.2022. The detailed 
minutes of the said FAC meeting can be seen at www.parivesh.
nic.in.

Based on the recommendation of the FAC and approval 
of the same by the competent authority of the MoEF&CC, New 
Delhi, the Central Government hereby conveys the amendment 
in condition no. A(1), A(5) and A(7) of the Stage-II approval 
12.10.2022 as under:

a.   A(1): The State Government shall ensure that details of 
the finalized WLMP, SMC Plan and disposition of mon-
ies, payment of deficit amount, etc. shall be approved 
by the competent authority and concurred by the con-
cerned IRO of the Ministry within a period of one year 
from the date of issue of Stage-II approval;

b.  A(5): The provisions to be provided in the WLMP or 
SMCPlan shall be approved by the competent author-
ity in the State and accordingly, the deficit amount, if 
any, from the money already realized to the tune of 2% 
and/or 0.5% of project cost, shall be paid by the user 
agency, and same shall be deposited in the CAMPA ac-
count;

c.   A (7): State Government shall ensure that under no 
circumstances, the implementation of mitigating mea-
sures envisaged in WLMP and SMC or other similar 
Plans/Schemes should be delayed beyond a period of 
two years from the date of grant of Stage-II approval to 
ensure commencement of rejuvenation of ecosystem 
services lost from the forest area allowed for non-for-
estry use of forest land at the earliest possible time.

This issue with the approval of Competent Authority of the Ministry.

Signed by Charan Jeet Singh
Date: 10-01-2023 10:39:56

Yours faithfully 
Sd/- (Charan Jeet Singh) 

Scientist ‘D’
Copy to:

1. The PCCF, All States/ Union Territories Administration.

2.  The Regional Officer, All Integrated Regional Office of 
MoEF&CC

3.  The Nodal Officer, O/o the PCCF, All States/ Union Territo-
ries Administration.

4. User Agency

5. Monitoring Cell of FC Division, MoEF&CC, New Delhi

6. Guard file
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noeXUve- A 

MEMBERS PRESENT IN THE DISTRICT LEVEL COMNITTEE MEETING ON SsCHEDULED TRIBES AND 
OTHER TRADITIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 & 

AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM 

SI Name of the members Designation Contact No. Signature 

No. 

. Sri Manoj Kumar Mohanty, Collector & 

OAS(SAG) | D.M, Angul 

S SrePresdp kyron | DFo Aq 747030 0322 
Molopeht 1F 

he rel MauRe 17 23s82 

2.9 menber 
4. Suanti bala NaHak zene-y 

membo4qiolt STiralal� 4arhaik aeoe.-g 
t7 
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REN 

Memo No6 
85_Dt.O5 08 1 

Copy 
submitted to 

Collector& DIstrict, Magistrate Anr District, Magistra Angul for 

information & necessary action. 

Chairman SDLC & 
Sub-Collector, Angul 

Memo No.686_Dt. 0S0819 

Copy forwarded to all participants for information & neçessary action 

Chairma $DLC & 
Sub- Collector, Angul 
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N AEXU RE -

ATTENDANCE SHEET OF SDLC MEETING UPON NAINÍ COAL MINES ALLOTED TO 

NGARENI COLLIERIES Co. LTD HELD ON DATE 02.08.2019 IN THE OFFICE CHAMBER 

OF SUB-COLLECTOR, ANGUL 
Mobile No. Signatyre Name of the office Mobile No. 

N&Designation 

Baude Satofoh|Sub. ao AogulL a41874 9 
OAS-1s BSuh- Celer, he 

Re magenulK\gnos| P>Do eklandp 
AS -(11S3.

9937a7o
pla 

Maniha Qupta 0R) ol-Stb-¢elleelor 93311s023 4 
odegd, Yclleatoa 

au3zs2e613 2111 Bazadn aan 4ef 

hwenolaes |9926 130819| 8 2 
2toc 

6. hoof meY Tmpothos Tohost ofótce, da 1051951o oari Sdusp-ro 

TIS128 12 
Alida 634o515}0 bari ooi 

7. a Gh CPS:m 
boaa bEr 9 ên? P+ bhcegobe nini. 

Jpa had 
8. pafc 18hot Ps.-p Ranga et 720139 

9. aAN2G aadio Menjey 
anahayed 

Boosiiad 
Samml KanulA Bentapu CapP 

PS 
10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 
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alhakeo Boleo 
Sarapaneh 18.|19 
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eo 

we faie 1t.nbion D}} 
Chhendipada aSn Pradho 

1d2 
Satyenánda Sahs 

-wnansa 
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Brahmanbila 

18.01.2019 

3 PM 
 

A meeting of the Forest Land Committee was held on 18.01.2019 at 3 PM. The meeting was held 

under the chairmanship of the local village president Praful Kumar Sahu. The meeting discussed in 

detail the acquisition of forest land by Naine Coal Mine and the submission of traditional forest 

dwellers to that land. The forest land was expanded to convert to non-forest species for mining by 

the sub-division company. The following proposals were presented in the meeting. The meeting 

also discussed the Kankurkhal RF. 

1. The unemployed youth and women in the panchayat should first be given permanent  

employment in the said company and other youth and women should be given necessary  

training. 

2. Water facilities should be made as there is a possibility of water level going down in the mine. 

3. Two ambulances should be provided. 

4. Provide employment on the basis of merit after training qualified students through ITI. 

5. Provide financial assistance to qualified students and provide benefits of higher education. 

6. Proposal to open primary health centers for good quality health check-ups. Arrangements  

should be made for health check-ups every three months. 

7. Before giving forest land to mining, proper evaluation of public land should be done and made  

known to the public. 

8. If the trees in the forest are used for mining, arrangements should be made to give the value of  

those trees to the villagers. 

9. Before starting mining, greenery should be created around the mine. 

10. Development of the vacant land should be made. 

11. The largest pond (Kata Bandh) of the village should have Two borewells on both sides. Two 

borewells scheme to eliminate water scarcity throughout the year (Adarsh Pond) 

12. An uninterrupted road extending up to 1 km from the village to the place of the  

DakeswariPeetha should be constructed (from Baramunda to Dakeswari). 

13. Construction of a temple of Maa Dakeswari, construction of a wall, deep tube well and a  

pleasure garden. Beautification and lighting should be arranged. 

14. Construction of an easy gate around the village. 

15. Construction of a wall and electrification on all four sides of the village. 

16. Construction of a two-storeyed house measuring 3000 square feet for Radhakrishna. 

17. Financial assistance for the completion of the Ananta Mahadev Temple located in the east of  

the village. 

18. Renovation of a small pond in the village. 

19. Drainage arrangements should be made on both sides of the village road. 

20. Provision of playgrounds and sports equipment for the students of the Grama High School. 

21. Meeting hall, drinking water, dining hall, bicycle stand and drinking water facilities for every  
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educational institution in the village. 

22. Electricity should be provided to every family in the village. 

23. 14 buildings should be constructed in 14 hamlets in the village. 

24. All rural roads in the village should be concreted. 

25. A guest house should be constructed in the village. 

 

All the villagers present in Brahmanbila village did not raise any objection to the company 

changing the type of land identified for use for mining purposes, nor is there any person from the 

tribal and pre-agricultural communities in the said village. As per FRA 2005, no one has applied 

for the said land or has received a lease. After this the meeting was adjourned 

 

Praful Kumar Sahu 

Chairman, Kankurpal 

 

Sarpanch Brahmanibil G.P 

 

Welfare extension officer Chhendipada 

 

RI Brahmanibill 

 

Forester Chhendiapada- I 

 

Signature of the villagers 

Kunj Bihari Sahu 

Gonchiyabe Sahu 

Santha Kumar Dehuri 

Development Head 

Praful Gochayat 

Bhaskar Gochayat 

Satyananda Sahu 

Thimil Sethi  

Supi Sethi 

Ranjita Sethi 

Balas Behera 

Ajit Dehury 

Barup 

Sarata Sahu  

Sudarsan Gochayat  

Rabi Gochayat Thumb Impression 

Dibakar Behera 

Kirtan Setha 
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Sambaruni Sethi Thumb Impression 

Arjuni Pradhan 

Bharata Sahu 

Rabi Naik Thumb Impression 

Panadaba Sahu  

Bhagban Sahu 

Hadi Bandhu Sahu 

Jharadamali Gochauyat(Thumb Impression) 

Benudhara Parida 

Alekha Sahu  

Anima Biswal 

Bandhu Sahu 

Kailash Pradhan 

Babula Sahoo 

Banamaliu Pradhan 

Pabina Sahu (Thumb Impression) 

Jamubabti Sahu (Thumb Impression) 

Tankadhara barik 

Sita Sahu 

Meghi Sahu 

Lana Pradhan  

Nirupama Dehuri 

Sudama Barik (Thumb Impression) 

Danup Barik 

Jemadei Pradhan (Thumb Impression) 

Satyabrata Pradhan 

Ranesh Sahoo  

Chaturi Dehuri (Thumb Impression) 

Jaetri Sahu Thumb Impression) 

Chandramani Sahu 

Manjulata Majhi (Thumb Impression) 

Dhiren Pradhan 

Jira Majhi 

Sukantini Nayak 

Leela Sahoo 

Inakshi Pradhan 

Kasturi Sahu 

Jayanti Rout 

Pranabandhu Barik (Thumb Impression) 

Baikuntha Paria (Thumb Impression) 

Jadumani Sahu 

Maheswar Dehuri 
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Rabindra Dehuri  

Sanjaya Ku. Sahoo 

Arjun Biswal 

Bhagirathi Pradhan 

Rojalin Sahu 

Pinki Sahu (Thumb Impression) 

Bisweswar Sahoo 

Gurdeb Biswal 

Bikram Gochayat 

Laxmi Nayak 

Gagan Behera 

Pandab behera (Thumb Impression) 

Deeptimayee Sethi  

Bhaskar Chandra Pradhan 

Kukunga Sahoo 

Jungili Pradhan (Thumb Impression) 

Sarata Sahu (Thumb Impression) 

Mamina Swain 

Narattam Pradhan (Thumb Impression) 

Manoj Ku. Dehury 

Sridhar Pani (Thumb Impression) 

Bibekananda Sahoo 

Batakrushna Sahu 

Muktamani Sankhari (Thumb Impression) 

Dalimba Naik 

Arjun Swain 

Gadadhar Dwari 

Lata Samal 

Ranjan Samal 

Pratap Samala 

Kastuni Sahoo (Thumb Impression) 

Dwibeni Sahu 

Malli Sahu (Thumb Impression) 

Debake Sahu (Thumb Impression) 

Hemanta Nayak 

Akshya Kumar Sahu 

Ajaya Kumar Sahu 

Kathia Sahu (Thumb Impression) 

Trinath Naik 

Mukesh Sahu 

Anita Naik 
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Brahmanibil   

 

Date: 18.01.2019 at 11:00 AM Number of papers to be submitted for the meeting - 2464 

Dot-05.12.2018 A meeting was held in Thalipsi village. The meeting was chaired by the Chairman 

of the Forest Land Committee, Khira mohan Sahu. The meeting was chaired by the Block Welfare 

Extension Officer, Tehsildar, Forest Protection Officer. In this meeting, the forest settlement land 

of the village is reserved. The acquisition of forest land by Naini Coal Mine and the traditional 

settlement on that land and the information of any encroachers and other forest dwellers living on 

that land were discussed in detail. It was also proposed in the meeting that some people who were 

cultivating and earning a living in that forest land would be given appropriate compensation if 

mining was done on that land. Before leasing the said forest land to Singreni Coal Mine, the 

government had made conditions with the villagers. The details of the forest land in the village are 

given below. In the above proposed area, no Scheduled Tribes and Traditional Forest Dwellers are 

living in the said forest land or have not applied for forest land or are on lease as per the Forest 

Dwellers Recognition Rules 2006. Further, no process of extension has been or is required to be 

made on the proposed forest land as per section 316 of the said rules but there are no persons 

belonging to the tribal pre-agricultural community in the village. 

 

1. Before giving the forest land for work, proper evaluation of public land should be done and   

  made known to the public. 

2. Arrangements should be made for the resettlement of the displaced persons by providing    

  permanent houses. 

3. Arrangements should be made for schools, health facilities, construction of roads, drains,   

   lighters, playgrounds, temples, market complexes, water supply systems, new ponds, mining    

   facilities etc. at the place where the displaced persons are resettled. 

4. Before going to the forest land, the villagers should be given an appraisal of the land. 

5. Arrangements should be made to show the villagers the appropriate price of the trees in the   

  forest for work. 

6. A green belt should be created around the mine before starting mining. 

7. Qualified students should be trained through ITI and given employment under the merit fund. 

8. Financial assistance should be provided to qualified students and arrangements should be    

   made to get higher education. 

9. Unemployed youth in the villages and panchayats should first be given permanent   

   employment under the merit fund in the said company and arrangements should be made to       

    provide necessary training to other youth. 

10. Rs. 2 crore should be given per acre for the acquired land. 

11. Partial land not covered by the land should be acquired in each case. 

12. The displaced persons should be given 20 decimals or 5 times the land record. 

13. No displaced family should be forcibly relocated until their fair value is established and the     

    place where they are resettled should be well-equipped in advance. 

14. The amount received from the displaced and the land should not be submitted to the court   

    without informing the people. 
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15. Provision should be made to give a monthly allowance of 20 thousand rupees to men and  

    women above 50 years of age and the differently abled people who are losing their land. 

16. No mining-related work should be started in the village without informing the village  

    committee and the people who are losing their land. 

17. No mining work should be started until the above demands are met. 

 

Then the meeting was adjourned with thanks to the chairman. 

 

Chairman 

Khira Mohan Sahu 

 

Forester Chhendipada - I 

 

Signatures of the villagers: 

Pramod Sahu 

Dhirendra Sahu 

Maheswar Sahu 

Biju Sahu 

Nepal Sahu 

Kalia Sahu 

Kasturi Sahu (Thumb Impression) 

Tribeni Sahu 

Malli Sahu (Thumb Impression) 

Debaki Sahu (Thumb Impression) 

Hemanta Nayak 

Akshya Kumar Sahu 

Ajaya Kumar Sahu 

Kathia Sahu (Thumb Impression) 

Trinath Naik 

Mukesh Sahu 

Anita Naik 
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Kardabahal – Village Meeting: 18-01-2019 Noon - 12 noon 

 

On Date: 18.01.2019 at 12 noon. As per the B.D.O Chhendipada's letter number - 2464 dated 

5-12-2018, a meeting was held in Kardabahal and (Kudapsi) villages. All the members of 

theJungle Jami committee of Kardabahal and Kasidih villages were present in the meeting. The 

meeting was conducted by the local Block Welfare Officer. The representative of the Tehsildar, 

Forest Protection Officer and others were present in this meeting. In this meeting, the forest land in 

the village and the acquisition of forest land by Naine Coal Mine at the location of the forest land 

in the reserved forest of the Forest Department and the submission of traditional forest dwellers 

and other forest dwellers living on that land were discussed in detail. The forest land committee 

members and other villagers present in the meeting informed that until the government does not 

properly evaluate the lands, no member of the villagers and the forest land committee will sign 

today's meeting. He requested the government and Angul Collector to inform him for proper 

valuation of the land. The details of the forest land in the said villages are given. It is reported that 

more than 50% people were present in the said meeting. 

 

Description of Village Forest Land: 

Sl No. Name of the Village Area to be Diverted (in Ha.) Remark 

1.  Bimbadharpur 51.6472 U.I Village 

2.  Kasidiha 9.8317 U.I Village 

3.  Kudapasi 56.6775 U.I Village 

4.  Thalipasi 4.192 Habitated 

5.  Dhaura Khamana 16.862 U.I Village 

6.  Tentuloi Gopinathpur 1.461 U.I Village 

7.  Chhendipada R.F 634.4429  

 Total 775.1143  

 

It was observed in these villages that no person has applied for the said land or has applied for lease 

on the proposed plot and area of land as mentioned above. Further, no process of conversion is 

being carried out or is required to be carried out on the proposed forest land as per clause B(2) of 

this rule. There are no persons belonging to tribal and pre-agricultural communities in the said 

villages. 

 

Signature of Welfare Extension Officer 

 

Signature of Villagers: 

Sananda Behera 

Binod Pradhan 

Niranjan Pradhan 

Jaya Krishna  

Guru Charana Behera 

Rahash Pradhan 
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Rani Dehury 

Babaula Sethi 

Bichnaada Sahu 

Papun Pradhan 

Khageswar Gochayat 

Bhaba Grahi Gochayat 

Bhima Pradhan 

Chhaba Gochhayar Thumb Imprsion 

Babaji Sankhari 

Jay Sahu 
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noeXUve- A 

MEMBERS PRESENT IN THE DISTRICT LEVEL COMNITTEE MEETING ON SsCHEDULED TRIBES AND 
OTHER TRADITIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 & 

AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM 

SI Name of the members Designation Contact No. Signature 

No. 

. Sri Manoj Kumar Mohanty, Collector & 

OAS(SAG) | D.M, Angul 

S SrePresdp kyron | DFo Aq 747030 0322 
Molopeht 1F 

he rel MauRe 17 23s82 

2.9 menber 
4. Suanti bala NaHak zene-y 

membo4qiolt STiralal� 4arhaik aeoe.-g 
t7 
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REN 

Memo No6 
85_Dt.O5 08 1 

Copy 
submitted to 

Collector& DIstrict, Magistrate Anr District, Magistra Angul for 

information & necessary action. 

Chairman SDLC & 
Sub-Collector, Angul 

Memo No.686_Dt. 0S0819 

Copy forwarded to all participants for information & neçessary action 

Chairma $DLC & 
Sub- Collector, Angul 
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N AEXU RE -

ATTENDANCE SHEET OF SDLC MEETING UPON NAINÍ COAL MINES ALLOTED TO 

NGARENI COLLIERIES Co. LTD HELD ON DATE 02.08.2019 IN THE OFFICE CHAMBER 

OF SUB-COLLECTOR, ANGUL 
Mobile No. Signatyre Name of the office Mobile No. 

N&Designation 

Baude Satofoh|Sub. ao AogulL a41874 9 
OAS-1s BSuh- Celer, he 

Re magenulK\gnos| P>Do eklandp 
AS -(11S3.

9937a7o
pla 

Maniha Qupta 0R) ol-Stb-¢elleelor 93311s023 4 
odegd, Yclleatoa 

au3zs2e613 2111 Bazadn aan 4ef 

hwenolaes |9926 130819| 8 2 
2toc 

6. hoof meY Tmpothos Tohost ofótce, da 1051951o oari Sdusp-ro 

TIS128 12 
Alida 634o515}0 bari ooi 

7. a Gh CPS:m 
boaa bEr 9 ên? P+ bhcegobe nini. 

Jpa had 
8. pafc 18hot Ps.-p Ranga et 720139 

9. aAN2G aadio Menjey 
anahayed 

Boosiiad 
Samml KanulA Bentapu CapP 

PS 
10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 
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Brahmanbila 

18.01.2019 

3 PM 
 

A meeting of the Forest Land Committee was held on 18.01.2019 at 3 PM. The meeting was held 

under the chairmanship of the local village president Praful Kumar Sahu. The meeting discussed in 

detail the acquisition of forest land by Naine Coal Mine and the submission of traditional forest 

dwellers to that land. The forest land was expanded to convert to non-forest species for mining by 

the sub-division company. The following proposals were presented in the meeting. The meeting 

also discussed the Kankurkhal RF. 

1. The unemployed youth and women in the panchayat should first be given permanent  

employment in the said company and other youth and women should be given necessary  

training. 

2. Water facilities should be made as there is a possibility of water level going down in the mine. 

3. Two ambulances should be provided. 

4. Provide employment on the basis of merit after training qualified students through ITI. 

5. Provide financial assistance to qualified students and provide benefits of higher education. 

6. Proposal to open primary health centers for good quality health check-ups. Arrangements  

should be made for health check-ups every three months. 

7. Before giving forest land to mining, proper evaluation of public land should be done and made  

known to the public. 

8. If the trees in the forest are used for mining, arrangements should be made to give the value of  

those trees to the villagers. 

9. Before starting mining, greenery should be created around the mine. 

10. Development of the vacant land should be made. 

11. The largest pond (Kata Bandh) of the village should have Two borewells on both sides. Two 

borewells scheme to eliminate water scarcity throughout the year (Adarsh Pond) 

12. An uninterrupted road extending up to 1 km from the village to the place of the  

DakeswariPeetha should be constructed (from Baramunda to Dakeswari). 

13. Construction of a temple of Maa Dakeswari, construction of a wall, deep tube well and a  

pleasure garden. Beautification and lighting should be arranged. 

14. Construction of an easy gate around the village. 

15. Construction of a wall and electrification on all four sides of the village. 

16. Construction of a two-storeyed house measuring 3000 square feet for Radhakrishna. 

17. Financial assistance for the completion of the Ananta Mahadev Temple located in the east of  

the village. 

18. Renovation of a small pond in the village. 

19. Drainage arrangements should be made on both sides of the village road. 

20. Provision of playgrounds and sports equipment for the students of the Grama High School. 

21. Meeting hall, drinking water, dining hall, bicycle stand and drinking water facilities for every  
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educational institution in the village. 

22. Electricity should be provided to every family in the village. 

23. 14 buildings should be constructed in 14 hamlets in the village. 

24. All rural roads in the village should be concreted. 

25. A guest house should be constructed in the village. 

 

All the villagers present in Brahmanbila village did not raise any objection to the company 

changing the type of land identified for use for mining purposes, nor is there any person from the 

tribal and pre-agricultural communities in the said village. As per FRA 2005, no one has applied 

for the said land or has received a lease. After this the meeting was adjourned 

 

Praful Kumar Sahu 

Chairman, Kankurpal 

 

Sarpanch Brahmanibil G.P 

 

Welfare extension officer Chhendipada 

 

RI Brahmanibill 

 

Forester Chhendiapada- I 

 

Signature of the villagers 

Kunj Bihari Sahu 

Gonchiyabe Sahu 

Santha Kumar Dehuri 

Development Head 

Praful Gochayat 

Bhaskar Gochayat 

Satyananda Sahu 

Thimil Sethi  

Supi Sethi 

Ranjita Sethi 

Balas Behera 

Ajit Dehury 

Barup 

Sarata Sahu  

Sudarsan Gochayat  

Rabi Gochayat Thumb Impression 

Dibakar Behera 

Kirtan Setha 
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Sambaruni Sethi Thumb Impression 

Arjuni Pradhan 

Bharata Sahu 

Rabi Naik Thumb Impression 

Panadaba Sahu  

Bhagban Sahu 

Hadi Bandhu Sahu 

Jharadamali Gochauyat(Thumb Impression) 

Benudhara Parida 

Alekha Sahu  

Anima Biswal 

Bandhu Sahu 

Kailash Pradhan 

Babula Sahoo 

Banamaliu Pradhan 

Pabina Sahu (Thumb Impression) 

Jamubabti Sahu (Thumb Impression) 

Tankadhara barik 

Sita Sahu 

Meghi Sahu 

Lana Pradhan  

Nirupama Dehuri 

Sudama Barik (Thumb Impression) 

Danup Barik 

Jemadei Pradhan (Thumb Impression) 

Satyabrata Pradhan 

Ranesh Sahoo  

Chaturi Dehuri (Thumb Impression) 

Jaetri Sahu Thumb Impression) 

Chandramani Sahu 

Manjulata Majhi (Thumb Impression) 

Dhiren Pradhan 

Jira Majhi 

Sukantini Nayak 

Leela Sahoo 

Inakshi Pradhan 

Kasturi Sahu 

Jayanti Rout 

Pranabandhu Barik (Thumb Impression) 

Baikuntha Paria (Thumb Impression) 

Jadumani Sahu 

Maheswar Dehuri 

190C431



Rabindra Dehuri  

Sanjaya Ku. Sahoo 

Arjun Biswal 

Bhagirathi Pradhan 

Rojalin Sahu 

Pinki Sahu (Thumb Impression) 

Bisweswar Sahoo 

Gurdeb Biswal 

Bikram Gochayat 

Laxmi Nayak 

Gagan Behera 

Pandab behera (Thumb Impression) 

Deeptimayee Sethi  

Bhaskar Chandra Pradhan 

Kukunga Sahoo 

Jungili Pradhan (Thumb Impression) 

Sarata Sahu (Thumb Impression) 

Mamina Swain 

Narattam Pradhan (Thumb Impression) 

Manoj Ku. Dehury 

Sridhar Pani (Thumb Impression) 

Bibekananda Sahoo 

Batakrushna Sahu 

Muktamani Sankhari (Thumb Impression) 

Dalimba Naik 

Arjun Swain 

Gadadhar Dwari 

Lata Samal 

Ranjan Samal 

Pratap Samala 

Kastuni Sahoo (Thumb Impression) 

Dwibeni Sahu 

Malli Sahu (Thumb Impression) 

Debake Sahu (Thumb Impression) 

Hemanta Nayak 

Akshya Kumar Sahu 

Ajaya Kumar Sahu 

Kathia Sahu (Thumb Impression) 

Trinath Naik 

Mukesh Sahu 

Anita Naik 
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Brahmanibil   

 

Date: 18.01.2019 at 11:00 AM Number of papers to be submitted for the meeting - 2464 

Dot-05.12.2018 A meeting was held in Thalipsi village. The meeting was chaired by the Chairman 

of the Forest Land Committee, Khira mohan Sahu. The meeting was chaired by the Block Welfare 

Extension Officer, Tehsildar, Forest Protection Officer. In this meeting, the forest settlement land 

of the village is reserved. The acquisition of forest land by Naini Coal Mine and the traditional 

settlement on that land and the information of any encroachers and other forest dwellers living on 

that land were discussed in detail. It was also proposed in the meeting that some people who were 

cultivating and earning a living in that forest land would be given appropriate compensation if 

mining was done on that land. Before leasing the said forest land to Singreni Coal Mine, the 

government had made conditions with the villagers. The details of the forest land in the village are 

given below. In the above proposed area, no Scheduled Tribes and Traditional Forest Dwellers are 

living in the said forest land or have not applied for forest land or are on lease as per the Forest 

Dwellers Recognition Rules 2006. Further, no process of extension has been or is required to be 

made on the proposed forest land as per section 316 of the said rules but there are no persons 

belonging to the tribal pre-agricultural community in the village. 

 

1. Before giving the forest land for work, proper evaluation of public land should be done and   

  made known to the public. 

2. Arrangements should be made for the resettlement of the displaced persons by providing    

  permanent houses. 

3. Arrangements should be made for schools, health facilities, construction of roads, drains,   

   lighters, playgrounds, temples, market complexes, water supply systems, new ponds, mining    

   facilities etc. at the place where the displaced persons are resettled. 

4. Before going to the forest land, the villagers should be given an appraisal of the land. 

5. Arrangements should be made to show the villagers the appropriate price of the trees in the   

  forest for work. 

6. A green belt should be created around the mine before starting mining. 

7. Qualified students should be trained through ITI and given employment under the merit fund. 

8. Financial assistance should be provided to qualified students and arrangements should be    

   made to get higher education. 

9. Unemployed youth in the villages and panchayats should first be given permanent   

   employment under the merit fund in the said company and arrangements should be made to       

    provide necessary training to other youth. 

10. Rs. 2 crore should be given per acre for the acquired land. 

11. Partial land not covered by the land should be acquired in each case. 

12. The displaced persons should be given 20 decimals or 5 times the land record. 

13. No displaced family should be forcibly relocated until their fair value is established and the     

    place where they are resettled should be well-equipped in advance. 

14. The amount received from the displaced and the land should not be submitted to the court   

    without informing the people. 
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15. Provision should be made to give a monthly allowance of 20 thousand rupees to men and  

    women above 50 years of age and the differently abled people who are losing their land. 

16. No mining-related work should be started in the village without informing the village  

    committee and the people who are losing their land. 

17. No mining work should be started until the above demands are met. 

 

Then the meeting was adjourned with thanks to the chairman. 

 

Chairman 

Khira Mohan Sahu 

 

Forester Chhendipada - I 

 

Signatures of the villagers: 

Pramod Sahu 

Dhirendra Sahu 

Maheswar Sahu 

Biju Sahu 

Nepal Sahu 

Kalia Sahu 

Kasturi Sahu (Thumb Impression) 

Tribeni Sahu 

Malli Sahu (Thumb Impression) 

Debaki Sahu (Thumb Impression) 

Hemanta Nayak 

Akshya Kumar Sahu 

Ajaya Kumar Sahu 

Kathia Sahu (Thumb Impression) 

Trinath Naik 

Mukesh Sahu 

Anita Naik 
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Kardabahal – Village Meeting: 18-01-2019 Noon - 12 noon 

 

On Date: 18.01.2019 at 12 noon. As per the B.D.O Chhendipada's letter number - 2464 dated 

5-12-2018, a meeting was held in Kardabahal and (Kudapsi) villages. All the members of 

theJungle Jami committee of Kardabahal and Kasidih villages were present in the meeting. The 

meeting was conducted by the local Block Welfare Officer. The representative of the Tehsildar, 

Forest Protection Officer and others were present in this meeting. In this meeting, the forest land in 

the village and the acquisition of forest land by Naine Coal Mine at the location of the forest land 

in the reserved forest of the Forest Department and the submission of traditional forest dwellers 

and other forest dwellers living on that land were discussed in detail. The forest land committee 

members and other villagers present in the meeting informed that until the government does not 

properly evaluate the lands, no member of the villagers and the forest land committee will sign 

today's meeting. He requested the government and Angul Collector to inform him for proper 

valuation of the land. The details of the forest land in the said villages are given. It is reported that 

more than 50% people were present in the said meeting. 

 

Description of Village Forest Land: 

Sl No. Name of the Village Area to be Diverted (in Ha.) Remark 

1.  Bimbadharpur 51.6472 U.I Village 

2.  Kasidiha 9.8317 U.I Village 

3.  Kudapasi 56.6775 U.I Village 

4.  Thalipasi 4.192 Habitated 

5.  Dhaura Khamana 16.862 U.I Village 

6.  Tentuloi Gopinathpur 1.461 U.I Village 

7.  Chhendipada R.F 634.4429  

 Total 775.1143  

 

It was observed in these villages that no person has applied for the said land or has applied for lease 

on the proposed plot and area of land as mentioned above. Further, no process of conversion is 

being carried out or is required to be carried out on the proposed forest land as per clause B(2) of 

this rule. There are no persons belonging to tribal and pre-agricultural communities in the said 

villages. 

 

Signature of Welfare Extension Officer 

 

Signature of Villagers: 

Sananda Behera 

Binod Pradhan 

Niranjan Pradhan 

Jaya Krishna  

Guru Charana Behera 

Rahash Pradhan 
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Rani Dehury 

Babaula Sethi 

Bichnaada Sahu 

Papun Pradhan 

Khageswar Gochayat 

Bhaba Grahi Gochayat 

Bhima Pradhan 

Chhaba Gochhayar Thumb Imprsion 

Babaji Sankhari 

Jay Sahu 
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Bhawanipatna: Around 2,350 youths 
participated in a district-level ‘Nijukti Mela’ (job 
fair) organised here on Wednesday. At least 1,045 
youths were offered jobs at the fair. 

JOB FAIR  
HELD

100 pc railway network in 
Odisha electrified: Officials
E X P R E S S  N E W S  S E R V I C E  @ Bhubaneswar

THE Indian Railways has completed 
electrification of  the existing broad 
gauge network of  Odisha that plays 
an important role in  transportation 
of  minerals, agricultural products 
and other goods from the state to 
other parts of  the country. 

Railways sources said the exist-
ing broad gauge network of  2,822 
km has been 100 per cent electrified, 
resulting in savings on account of  
reduced line haul cost (around 2.5 
times lower) and heavier haulage 
capacity. 

The state is served by three zonal 
railways - East Coast Railway 
(ECoR), South Eastern Railway 
(SER) and South East Central Rail-
way (SECR). A majority of  the rail-
way network falls under the juris-
diction of  ECoR, which is one of  the 
six fully electrified railway zones of  
the country.

Odisha is the third state with its 
entire broad gauge railway network 
electrified after Uttar Pradesh and 
Chhattisgarh. Full electrification of  

tracks will facilitate elimination of  
diesel traction and significantly re-
duce carbon footprint and environ-
mental pollution. As per an esti-
mate, carbon footprint of  3.8 lakh 
tonne will be reduced and over 
`1,200 crore saved every year due to 
electrification of  the entire 
network. 

The pace of  railway electrifica-
tion has increased by nine times 
since 2014. Describing the history of  
electrification in the state, a railway 
official said though the ECoR line 
was integrated with the commis-
sioned Howrah-Chennai electrified 
trunk route in 2005, there was a 
missing link between 
Kharagpur and Visa-
khapatnam stations. 
All trains from How-
rah towards Chennai 
had to undergo a loco-
motive change from 
electric to diesel at 
Kharagpur and 
vice versa at Visa-
khapatnam in 
order to pass 

through Odisha.  
“The frequent loco change on a 

trunk route became a time-consum-
ing and inconvenient process. With 
electrification along the 765 km 
Kharagpur-Visakhapatnam stretch, 
trains sped up and the need for dou-
ble headed diesels for high speed 
express trains was eliminated,” he 
recalled. 

Later, the line branching off  
Khurda road towards Puri was also 
electrified and gradually the Cut-
tack-Angul line, Cuttack-Paradip 
line and branch line from Jakhapu-
ra towards Barbil got electrified. 
Electrification of  the entire railway 
network in the state will lead to in-
creased sectional capacity, reduced 

operating and maintenance cost 
of  electric loco, energy ef-

ficiency and eco-
friendly mode 
of  transporta-
tion with re-
duced depend-

ence on imported 
crude oil saving for-

eign exchange.

Man kills wife, 
spends two days  
with her body  
before ending life

CULTURAL EXCHANGE 
PROGRAMME BY BIITM

F R O M  P 3 . . .

Police said prima facie, it appears 
Reshma was smothered to death by 
her husband with a pillow. 

Finding no way to hide his crime or 
out of  guilt, Hemanta might have 
hanged himself  from the ceiling of  the 
room. Family members said there was 
no marital conflict between the couple 
and they were on good terms. “We 
have no idea why Hemanta killed his 
wife and took the extreme step,” they 
added. Talsara IIC Shradhanjali Subu-
dhi said Hemanta reportedly suspect-
ed his wife’s character. He may have 
killed Reshma on suspicion of  infidel-
ity before hanging himself. Police 
seized both the bodies and sent those 
to hospital for autopsy. A case has been 
registered and further investigation is 
underway, the IIC added.

E X P R E S S  N E W S  S E R V I C E  @ Bhubaneswar

THE NSS wing of  BIITM in col-
laboration with Annasaheb Magar 
College affiliated to Savitribai 
Phule Pune University organised 
a cultural exchange programme 
recently to share values and pro-
mote cultural diversity of  
the country. 

The event ‘Maharash-
tra-Odisha Youth Cultur-
al Exchange Programme’ 
was inaugurated by BI-
ITM principal Prof  Mihir 
Ranjan Nayak, advisor (aca-
demics) Prof  Pratap Rudra Patta-
nayak and district coordinator 
Savita Kulkarni, director NSS, 
SPPU Prabhakar Desai, Annasa-
heb Magar College principal Nitin 
Ghorpade. 

“Exchanging values and sharing 
culture of  diversified India was 

the sole objective of  the pro-
gramme,” said Prof  Nayak.  He 
said the combined efforts aims at 
leveraging the interest amongst 
students and to propagate their 
thoughts towards various adorn-
ing culture, customs, heritage and 
civilisation.  Two session were 

conducted during the pro-
gramme. Students of  BIITM, 
Annasaheb Magar College 
and BIITM S , , ,mchool of  
Hotel Management took 
part in the cultural ex-

change programme with 
enthusiasm. 

Associate professor K Chan-
drasekhar, BIITM School of  Hotel 
Management vice principal Chin-
may Ranjan Mohanty, Annasaheb 
Magar College lecturer Abinash 
Rathod, and academic coordinator 
of  BIITM School of  Hotel Manage-
ment Ankita Nayak were present. 

Shahi Exports and KMIT 
collaborate to support women

E X P R E S S  N E W S  S E R V I C E  @ Bhubaneswar

THE Shahi Exports on Wednesday 
joined hands with the Know Me In-
dia Trust (KMIT) to support vulner-
able and at-risk women in India 
against poverty and human 
trafficking. 

Through partnership, the organi-
sations will implement ‘Project 
Swabhimaan’ to provide life skills 
training, sector-specific technical 
training, and job opportunities or 
support in opening a small busi-
ness to women from vulnerable so-
cial and economic communities, 

particularly those at risk of  human 
trafficking and exploitation. 

Initially, the partnership will cre-
ate a sustainable and direct employ-
ment opportunity for the disadvan-
taged and at-risk women in 
Jharsuguda districts. 

The pilot programme launched 
in the state intends to train, edu-
cate, and prepare women from dis-
advantaged communities. Upon 
completion of  the training, the par-
ticipants will be offered job oppor-
tunities at Shahi, said officials of  
the leading manufacturer and 
exporter. 

E X P R E S S  R E A D

Lone Bengal Congress  
MLA takes oath

Kolkata: Bayron Biswas, the lone Congress 
MLA of the West Bengal Assembly took 

oath as a member of the House on 
Wednesday, 20 days after he won a 

by-election. Speaker Biman Banerjee 
administered oath to Biswas who said he 

would strive to fight for the people’s issues 
on the floor of the House. The Congress 

which drew a blank in the 2021 Assembly 
election in the state secured a seat as 

Biswas wrested the minority-dominated 
Sagardighi constituency from ruling TMC 
in a bypoll held last month. Speaking on 

the delay in the oath-taking ceremony, 
Biswas said had he been a TMC legislator, 

his oath-taking ceremony would have 
been completed within a week.  PTI

FOREST CLEARANCE FOR NAINI COAL MINE PROJECT OF
M/S SINGARENI COLLIERIES COMPANY LTD

SECOND AMENDMENT IN CONDITIONS A-1, A-5, A-6 & A-7 OF 
STAGE-II FOREST CLERANCE APPROVAL 

By Speed Post/e-mail 

GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No. FE-DIV-FLD-0026-2021- 5213 /FE&CC Date 20.03.23
      10F (Cons) 123/2019

From

Sri Lingaraj Otta,
OSD-cum-Special Secretary to Government

To

The Principal Chief Conservator of Forests & HoFF, Odisha, 
Bhubaneswar

Sub:  Proposal for non-forestry use of 783.275 ha of forest land con-
sisting of 643.095 ha of RF in Chhendipada and Kankurupal 
RE and ‘140.180 ha of Village Forest Land in favour of M/s Sin-
gareni Collieries Company Ltd for Naini Opencast Coal Min-
ing Project in Angul Forest Division of District Angul (Odisha) 
(Shifting of conditions from Category A to B)-regg

Sir
In continuation to this Department Order No.19399/

FE&CC dtd.31.10.2022 and subsequent Letter No.1184/FE&CC 
dtd.20.01.2023. I am directed to invite a reference to the subject cit-
ed above and to say that, the Govt. of India, MoEF & CC, New Delhi 
vide Letter No.8-01/2020-FC dtd.13.03.2023 have conveyed its de-
cision that the condition nos. A (1), A (5) & A (7) as amended vide 
Letter dtd.10.01.2023 along with the conditions nos. A (2) & A (4) 
which also pertain to submission and implementation of approved 
Wildlife Management Plan shall be considered as arrayed under part 
‘B’ of the conditions of the Stage-II approval dtd.12.10.2022 instead 
of part ‘A’. In the Letter dtd.13.03.2023 of Govt. of India. MoEF&CC. 
New Delhi has further intimated that the condition no. A (6) shall be 
read as condition no. A (1) as amended vide Letter dtd.10.01.2023 
under part ‘13. of tree aforementioned Stage-II approval.

The copy of the Letter No.8-01/2020-FC dtd.13.03.2023 of the 
Govt. of India, MoEF&CC. New Delhi is sent herewith for kind infor-
mation and necessary action.

Yours faithfully, 
Sd/-

OSD-cum-Special Secretary to Government

Memo No.5214  / FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Asst. Inspector 
General of Forests, Government of India, MoEF&CC (FC Division), 
Indira Paryavaran Bhawan, Jor Bagh, Aliganj Road, New Delhi, Pin-
110003/ Deputy Director General of Forests (Central), MoEF&CC, 
Government of India, IRO, A/3, Chandrasekharpur, Bhubaneswar 
for kind information and necessary follow up action in compliance 
to the order of Hon’ble NGT dtd.07 11.2012 in Appeal No.07/2012 
communicated by the MoEF, Government of India vide their letter F. 
No.7-23/2012- FC dtd.24.07.2013 with reference to this Department 
Memo No.19401/FE&CC dtd.31.10.2022 & Memo No.1185/FE&CC 
did.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5215      /FE&CC Date  20.03.23

Copy with copy of enclosure forwarded to the Principal Chief 
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/ 
Principal Chief Conservator of Forests (FD&NO), FC Act, O/o PCCF 
& HoFF, Odisha/ Director, Environment-cum-Special Secretary to 
Government, Forest, Environment & Climate Change Department/ 
Member Secretary, State Pollution Control Board, Odisha for in-
formation and necessary action with reference to this Department 
Memo No.19402/FE&CC dtd.31.10.2022 & Memo No.1186/FE&CC 
dtd.20.01.2023.

Sd/-
 OSD-cum-Special Secretary to Government

Memo No.5216      /FE&CC Date  20.03.23

Copy with copy of enclosure forwarded to the Regional Chief 
Conservator of Forests, Angul Circle/ Divisional Forest Officer, Angul 
Forest Division for information and immediate necessary follow up 
action, with reference to this Department Memo No.19403/FE&CC 
dtd.31.10.2022 & Memo No.1187/FE&CC dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5217      /FE&CC Date  20.03.23

Copy with copy of enclosure forwarded to Steel & Mines De-
partment/ Director of Mines, Odisha/ Collector, Angul for information 
and necessary follow up action with reference to this Department 
Memo No.19404/FE&CC dtd.31.10.2022 & Memo No.1188/FE&CC 
dtd.20.01.2023. 

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5218      /FE&CC Date  20.03.23

Copy with copy of enclosure forwarded to the General Manager, 
M/s Singareni Collieries Company Ltd, Naini Area, Angul, Odisha, 
Pin-759122 for information and immediate necessary action with ref-
erence to this Department Memo No.19406/FE&CC dtd.31.10.2022 
& Memo No.1189/FE&CC dtd.20.01.2023

 The user agency is asked to take following actions 
immediately as per orders of Hon’ble National Green Tribunal 
dtd.07.11.2012 in Appeal No.07/2012 communicated by  the 
MoEF,Government of India vide their letter F. No.7-23/2012-FC 
dtd.24.07.2013.

i.  They shall publish this letter along with the enclosure in 
two widely circulated daily newspapers, one in vernacu-
lar language and the other in English language so as to 
make people aware about the amendment in conditions 
conveyed by Govt. of India, MoEF & CC, New Delhi.

ii.  They shall submit the copies of this letter along with the 
enclosure to the  Heads of local bodies, Panchayats and 
Municipal bodies along with the  relevant offices of the 
State Government, who in turn, shall display the same for 
30 days from date of receipt.

iii.  Detailed action taken in this regard shall be intimated to 
the DFO, Angul Forest Division/ RCCF, Angul Circle/ PCCF 
& HoFF, Odisha/ Forest, Environment & Climate Change 
Department for reference.

Besides the above, the user agency is also asked to de-
posit Net Present Value of forest land for this project in full, if 
not deposited yet, at applicable rates. Requisite funds due for 
deposit by the user agency on account of this project shall also 
be deposited under appropriate head.

The user agency shall furnish compliances to the condi-
tions prescribed in the forest/wildlife clearance order to the Di-
visional Forest Officer, Angul Forest Division in every quarter, 
for the purpose of monitoring by him.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5219      /FE&CC Date  20.03.23

Copy with copy of the Annexure forwarded to the Head, State 
Portal, I.T. Centre, Odisha Secretariat, Bhubaneswar for information 
and necessary action. He is requested to upload this order along 
with its enclosures in the website of Forest. Environment & Climate 
Change Department immediately for information of all concerned. 
This is required in compliance to order of Hon’ble National 
Green Tribunal dtd.07.11.2012 in Appeal No.7/2012. Hence 
this may be done unfailingly with reference to this Department 
Memo No.19407/FE&CC dtd.31.10.2022 & Memo No.1190/FE&CC 
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government 

 Memo No.5220      /FE&CC Date  20.03.23

Copy with copy of the Annexure forwarded to the Under Secre-
tary to Government, Office Establishment Section, Forest, Environ-
ment & Climate Change Department for information and necessary 
action with reference to this Department Memo No.19408/FE&CC 
dtd.31.10.2022 & Memo No.1191/FE&CC dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

 8-01/2020-FC
Government of India

     Ministry of Environment. Forest and Climate Change 
(Forest Conservation Division)

****
Indira Paryavaran Bhawan, 

Jorbagh Road, Aliganj, 
New Delhi - 110003.

 Dated: 13th March, 2023

To

The Addl. Chief Secretary (Forests), 
Government of Odisha,
Bhubaneswar.

Sub:  Proposal for non-forestry use of 783.275 ha of forest land 
consisting of 643.095 ha of RF in Chhendipada & Kanku-
rupal RF and 140.180 ha of Village Forest Land in favour of 
M’s Singareni Collieries Company Ltd for Naini Opencast 
Coal Mining Project in Angul Forest Division of District 
Angul (Odisha) (Shifting of conditions from Category A to 
B) - reg.

Madam/Sir,

I am directed to refer to this Ministry’s letter dated 12.10.2022 
conveying the Stage-II approval in case of subject cited proposal 
and letter dated 10.01.2023 vide which modification in condition no. 
A(1), A(5) and A(7) of aforementioned Stage-II approval was con-
veyed to the State Government.

In this regard, a request has been received from the User 
Agency intimating that the condition nos A(1). A(5) and A(7), are 
required to be complied after handing over of the forest land to the 
user agency, however the said conditions are mentioned under the 
heading A of the Stage-II approval which reads as under:

“Conditions which need to be complied prior to handing over of forest 
land by the State Forest Department”.

Further it has been observed that the Condition no. A(1) and A(6) as 
given in the Stage-II approval dated 12.10.2022 are same. The con-
dition no A(1) was modified vide letter dated 10.01.2023, however 
the condition A(6) remained as such.

Keeping above in view the matter has been examined in the Ministry 
and it has been decided that the condition nos. A(1), A(5) and A(7), 
as amended vide letter dated 10.01.2023 along with the Condition 
nos A(2) and A(4) which also pertain to submission and implementa-
tion of approved Wildlife Management Plan shall be considered as 
arrayed under part ‘B’ of the conditions of Stage-II approval dated 
12.10.2022 instead of part ‘A’ . Further. the condition no A(6) shall be 
read as condition no. A(1) as amended vide letter dated 10.01.2023 
under part B of the aforementioned stage-II approval.

      
                                            Yours faithfully

  Sd- (Suneet Bhardwaj)                 
Assistant Inspector General of Forests

8-01/2020-FC
1/39566/2023

Copy to:

1. PCCF. (HoFF). Government of Odisha. Bhubaneshwar.
2.   Regional Officer. ntegrated Regional Office of MoEF&CC at 

Bhubaneshwar.
3.   APCCF cum Nodal Officer, Government of Odisha, 

Bhubaneshwar.
4.  User Agency.
5.  Monitoring Cell of FC Division, MoEF&CC. New Delhi.
6.  Guard file.

Signed by Suneet Bhardwaj
Date: 13-03-2023
Reason: Approved
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ଜଲି୍ଲା ଶଶି ୁସରୁକ୍ଷା ୟନୁଟି, କେନ୍ଦୁଝର
ସଂଖ୍ୟା : ୧୭୦	 ତାରଖି : ୨୨.୦୨.୨୩
	 g-122 : ଏତଦ୍ବାରା ସର୍ବସାଧାରଣଙ୍କ ଅବଗତ ିନମିନ୍ତେ ଜଣାଇ 
ଦଆିଯାଉଛ ିକ ିଉଦ୍ଧାର କରାଯାଇଥିବା ନମି୍ନଲଖିିତ ଶଶିମୁାନଙ୍କୁ କେନ୍ଦୁଝର 
ଶଶି ୁମଙ୍ଗଳ ସମତିଙି୍କ ନ​ି‌େ​‌ର୍ଦ୍ଦଶନାମା ବଳରେ ଆତ୍ମସମୀକ୍ଷା କେନ୍ଦ୍ର, 
ଘଷପିରୁା ଶଶିଯୁତ୍ନ ଅନୁଷ୍ଠାନ ହାଟଡହିଠାରେ ରଖାଯାଇଅଛ।ି ଏହ ି
ଶଶିମୁାନଙ୍କର ଯଦ ିକେହ ିପତିାମାତା, ଅଭଭିାବକ ବା ଆଇନସଦି୍ଧ 
ଦାବଦିାର ଥାନ୍ତି  ତେବେ ଏହ ିବଜି୍ଞାପନ ପ୍ରକାଶ ପାଇବାର ତରିଶି ଦନି 
ମଧ୍ୟରେ ଜଲି୍ଲା ଶଶି ୁସରୁକ୍ଷା ଅଧିକାରୀ, ଜଲି୍ଲାପାଳଙ୍କ କାର୍ଯ୍ୟାଳୟ ପରସିର 
କେନ୍ଦୁଝର, ଫୋନ ନଂ. ୦୬୭୬୭-୨୫୫୦୫୨ କମି୍ବା ଶଶି ୁମଙ୍ଗଳ 
ସମତି ିଫୋନ ନଂ. ୦୬୭୬୭-୨୫୩୨୧୩ରେ ଯ�ୋଗାଯ�ୋଗ 
କରପିାରବିେ। ଉପର�ୋକ୍ତ ସମୟସୀମା ପରେ କ�ୌଣସ ିଦାବପିତ୍ର ଗ୍ରହଣ 
କରାଯବି ନାହ ିଁ। ଏହ ିଶଶିମୁାନଙ୍କୁ କଶି�ୋର ନ୍ୟାୟ ଆଇନ-୨୦୧୫ ଧାରା 
୩୮(୧) ଅନୁଯାୟୀ ଶଶିମୁାନଙ୍କୁ ପ�ୋଷ୍ୟ ସନ୍ତାନ ନମିନ୍ତେ ଆଇନତଃ 
ଯ�ୋଗ୍ୟ ବବିେଚତି କରାଯବି।
କ୍ର.ନଂ.	                 ନାମ			  ଫଟ�ୋ
୧	 ନାମ	 :	ସମ୍ବରୀ ମାଝୀ
	ବ ୟସ	 :	୧୫ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୦.୦୬.୨୦୧୮
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୩୫୫୨/୨୦୧୮
୨	 ନାମ	 :	ଫଲମନ ିମାଝ ି
	ବ ୟସ	 :	୧୬ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୦.୦୬.୨୦୧୮
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୩୫୫୩/୨୦୧୮
୩	 ନାମ	 :	ସାରଥି ଲାଗରୁ ି
	ବ ୟସ	 :	୧୩ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୦.୦୬.୨୦୧୮
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୨୫୫୮/୨୦୧୮
୪	 ନାମ	 :	ସରସ୍ବତୀ ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୭ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୪.୨୦୧୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୯୦୫
୫	 ନାମ	 :	ଜାୟମଣ ିମଣୁ୍ଡା
	ବ ୟସ	 :	୧୩ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୦.୦୬.୨୦୧୮
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୩୬୩୬/୨୦୧୮
୬	 ନାମ	 :	ସାଇପ୍ରି ୟା
	ବ ୟସ	 :	୧୫ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୬.୧୨.୨୦୨୧
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୨୬୮
୭	 ନାମ	 :	ରୁବ ି
	ବ ୟସ	 :	୧୬ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୬.୧୨.୨୦୨୧
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୧୮୩
୮	 ନାମ	 :	ରଶ୍ ମିତା କାଳନ୍ ଦି
	ବ ୟସ	 :	୧୨ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୨୬.୦୮.୨୦୨୧
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୮୫୫
୯	 ନାମ	 :	ଶାମ୍ବାରୀ ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୬ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୨.୦୧.୨୦୦୮
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୫୮୯
୧୦	 ନାମ	 :	ଗରୁୁବାରୀ ସଂି
	ବ ୟସ	 :	୧୫ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୧୪.୧୨.୨୦୨୧
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୧୮୫
୧୧	 ନାମ	 :	ଗରୁୁବାରୀ ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୪ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୨୪.୦୧.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୯୮୭
୧୨	 ନାମ	 :	ବଦୁନ ିମଣୁ୍ଡା
	ବ ୟସ	 :	୧୬ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୨୪.୦୧.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୨୩୩
୧୩	 ନାମ	 :	କାଳଶିଙ୍କର ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୩ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୨୪.୦୧.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୨୨୪
୧୪	 ନାମ	 :	ସନୁତିା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୫ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୧.୦୩.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୧
୧୫	 ନାମ	 :	ରେବତୀ ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୧ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୧.୦୩.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୪

୧୬	 ନାମ	 :	ଅନତିା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୩ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୧.୦୩.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୨
୧୭	 ନାମ	 :	ବନତିା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୩ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୧.୦୩.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୩
୧୮	 ନାମ	 :	ବନତିା ମଣୁ୍ଡା
	ବ ୟସ	 :	୦୯ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୧.୦୩.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୫
୧୯	 ନାମ	 :	ଅମରି ମଣୁ୍ଡା
	ବ ୟସ	 :	୦୭ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୩୧.୦୩.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୬
୨୦	 ନାମ	 :	ତ୍ରିବା ନ ପରୁ୍ତି
	ବ ୟସ	 :	୧୧ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୬.୦୪.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୮୭
୨୧	 ନାମ	 :	ଦବିାକର ପରୁ୍ତି
	ବ ୟସ	 :	୦୮ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୬.୦୪.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୮୮
୨୨	 ନାମ	 :	ମାମା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୦ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୫.୦୫.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୨୨
୨୩	 ନାମ	 :	କୃଷ୍ଣ ମଣୁ୍ଡା
	ବ ୟସ	 :	୯ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୫.୦୫.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୨୩
୨୪	 ନାମ	 :	ମେଘା ମଣୁ୍ଡା
	ବ ୟସ	 :	୦୮ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୫.୦୫.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୨୦
୨୫	 ନାମ	 :	ବର୍ଷା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୦ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୫.୦୫.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୧୨୧
୨୬	 ନାମ	 :	ସନୁୀଲ ମଣୁ୍ଡା
	ବ ୟସ	 :	୦୯ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୧୯.୧୨.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୧୨
୨୭	 ନାମ	 :	ନମତିା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୨ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୧୯.୧୨.୨୦୨୨
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୧୧
୨୮	 ନାମ	 :	ରାନୁ ମଣୁ୍ଡା
	ବ ୟସ	 :	୦୯ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୯୨
୨୯	 ନାମ	 :	ପରଦେଶୀ ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୨ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୯୧
୩୦	 ନାମ	 :	ଚମ୍ପା ମଣୁ୍ଡା
	ବ ୟସ	 :	୧୨ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୮୨
୩୧	 ନାମ	 :	ମଲ ିମଣୁ୍ଡା
	ବ ୟସ	 :	୧୦ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୮୧
୩୨	 ନାମ	 :	ସନୁଆି ମଣୁ୍ଡା
	ବ ୟସ	 :	୦୮ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୫୮୩
୩୩	 ନାମ	 :	ଲକ ିନାଇକ
	ବ ୟସ	 :	୦୯ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୦୪
୩୪	 ନାମ	 :	ଲକ୍ଷ୍ମୀ ନାଇକ
	ବ ୟସ	 :	୦୭ ବର୍ଷ
	 ଉଦ୍ଧାର ତାରଖି	 :	୦୧.୦୨.୨୦୨୩
	 ଶଶି ୁମଙ୍ଗଳ ସମତି ିନ	:	୬୦୫

ସ୍ବା/- ଜଲି୍ଲାପାଳ, କେନ୍ଦୁଝରOIPR–33015/11/0015/2223

ରାଜ୍ୟ ୨୩ ମାର୍ଚ୍ଚ, ୨୦୨୩ ୧୫

ମନରେଗା: ୫ ବର୍ଷରେ ଜବକାର୍ଡଧାରୀଙ୍କୁ 
ମଳିଛି ି୬୯୨୪.୨୮ ଲକ୍ଷ ଦନିର କାମ

ଭୁବନେଶ୍ବର, ୨୨ା୩(ମ.ପ୍ର) : ରାଜ୍ୟରେ ଗତ ୫ ବର୍ଷରେ ମନରେଗା 
ଯ�ୋଜନାରେ ମ�ୋଟ ୧୮୯୫୨୧୮.୭୪ ଲକ୍ଷ ଟଙ୍କାର ପ୍ରକଳ୍ପ ସମ୍ପନ୍ନ 
ହ�ୋଇଛ।ି ସେଥିରେ ୨୨୬.୨୧ ଲକ୍ଷ ଲ�ୋକ ଜବକାର୍ଡରେ 
୬୯୨୪.୨୮ ଲକ୍ଷ ଦନି କାମ କରବିା ସହ ୧୩୯୭୩୨୯.୯୩ ଲକ୍ଷ 
ଟଙ୍କା ମଜୁରୀ ପାଇଛନ୍ତି ବ�ୋଲ ିପଞ୍ଚାୟତରିାଜ ଓ ପାନୀୟ ଜଳ ମନ୍ତ୍ରୀ 
ପ୍ରଦୀପ କୁମାର ଅମାତ ସଚୂନା ଦେଇଛନ୍ତି। ବଧିାନସଭାରେ ବଧିାୟକିା 
ପଦ୍ ମିନୀ ଦଆିନଙ୍କ ଏକ ଲଖିିତ ପ୍ରଶ୍ନର ଉତ୍ତରରେ ମନ୍ତ୍ରୀ ଶ୍ରୀ ଅମାତ 
ରଖିଥିବା ତଥ୍ୟରୁ ଜଣାପଡଛି ିଯେ, ୨୦୧୭-୧୮ରେ ଜବକାର୍ଡୀଧାରୀଙ୍କୁ 
୧୭୩୯୫୫.୯୬ ଲକ୍ଷଟଙ୍କା ମଳିଥିିବାବେଳେ ୨୦୧୮-୧୯ରେ 
୧୪୮୫୨୩.୯୩ ଲକ୍ଷ ଟଙ୍କା ମଳିଥିିଲା। ସେହପିର ି୨୦୧୯-୨୦ରେ 
ଜବକାର୍ଡଧାର ୧୯୪୮୧୭.୧୬ ଲକ୍ଷ ଟଙ୍କା ମଜୁରୀ ପାଇଥିବାବେଳେ 
୨୦୨୦-୨୧ରେ ୪୬୭୨୫୪.୯୦ ଓ ୨୦୨୧-୨୨ରେ 
୪୧୨୭୭୭.୯୮ ଲକ୍ଷ ଟଙ୍କା ପାଇଥିଲେ। ମନରେଗା ପାଣ୍ ଠିର 
ସଦୁପଯ�ୋଗ ପାଇ ଁଏହାକୁ ରାଜ୍ୟସ୍ତରରେ ରାଜ୍ୟ ମନେରଗା କମସିନ, 
ଜଲିାସ୍ତରରେ ସାମଜକି ସମୀକ୍ଷକ ଏବଂ ଯାଞ୍ଚ ଅଧିକାରୀଙ୍କ ଦ୍ବାରା 
ତଦାରଖ କରାଯାଉଥିବା ମନ୍ତ୍ରୀ ଶ୍ରୀ ଅମାତ ସଚୂନା ଦେଇଛନ୍ତି।

ବୀରେନ୍ଦ୍ର ଲାକ୍ରାଙ୍କ ନାଁରେ ହତ୍ୟା ଅଭଯି�ୋଗ; 

ହାଇକ�ୋର୍ଟଙ୍କ ଦ୍ବାରସ୍ଥ ହେଲେ ଆନନ୍ଦ ଟପ୍ପୋଙ୍କ ବାପା
କଟକ,୨୨।୩(ବ୍ୟୁର�ୋ ): ଅନ୍ତର୍ଜାତୀୟ ହକ ିତାରକା ବୀରେନ୍ଦ୍ର ଲାକ୍ରାଙ୍କ ନାଁରେ ହତ୍ୟା ଅଭଯି�ୋଗ ନେଇ ପଣୁ ି
ଉଚ୍ଚନ୍ୟାୟାଳୟଙ୍କ ଦ୍ବାରସ୍ଥ ହୋଇଛନ୍ତି ଆନନ୍ଦ ଟପ୍ପୋଙ୍କ ବାପା। ଫେବୃଆରୀ ୨୪ ତାରଖିରେ ଏ ନେଇ 
ଭୁବନେଶ୍ୱର କ�ୋର୍ଟରେ ଇନ୍‌ଫ�ୋସଟି ିଥାନା ପଲୁସି ଅଭଯି�ୋଗପତ୍ର ଦାଖଲ କରଥିିବାବେଳେ ସେଥିରେ 
ଅସନ୍ତୋଷ ପ୍ରକାଶ କରଛିନ୍ତି ଆବେଦନକାରୀ। ଇନଫ�ୋସଟି ିଥାନାଧିକାରୀ ସସ୍ମିତା ମଶି୍ର ଏଥିରେ ଅଭଯିକୁ୍ତ 
ବୀରେନ୍ଦ୍ର ଲାକ୍ରାଙ୍କୁ ସରୁକ୍ଷା ଦେବାକୁ ଉଦ୍ୟମ କରଛିନ୍ତି ବ�ୋଲ ିଅଭଯି�ୋଗ କରାଯାଇଛ।ି ରାଜ୍ୟ ସରକାରଙ୍କ ଏକ 
ନରିପେକ୍ଷ ତଦନ୍ତକାରୀ ସଂସ୍ଥା କମିବ୍ା କେନ୍ଦ୍ରୀୟ ତଦନ୍ତକାରୀ ସଂସ୍ଥା ଦ୍ୱାରା ତଦନ୍ତ କରବିା ପାଇ ଁଉଚ୍ଚନ୍ୟାୟାଳୟରେ 
ପ୍ରାର୍ଥନା କର ିଏହ ିମାମଲା ଦାୟର କରଛିନ୍ତି ଆନନ୍ଦଙ୍କ ବାପା ବନ୍ଧନା ଟପ୍ପୋ। ବୀରେନ୍ଦ୍ର ଜଣେ ଉପଆରକ୍ଷୀ 
ଅଧୀକ୍ଷକ (ଡଏିସ୍‌ପ)ି ହ�ୋଇଥିବାରୁ ତାଙ୍କଠାରୁ ଉଚ୍ଚ ପାହ୍ୟାର ଅଧିକାରୀଙ୍କ ଦ୍ବାରା ଘଟଣାର ତଦନ୍ତ ପାଇଁ 
ପ୍ରାର୍ଥନା କରାଯାଇଛ।ି ଆନନ୍ଦ ଟପ୍ପୋ ମତୃ୍ୟୁ  ଘଟଣାରେ ହକ ିତାରକା ତଥା ଡଏିସ୍‌ପ ିବୀରେନ୍ଦ୍ର ଲାକ୍ରାଙ୍କ ସମ୍ପୃକ୍ତି  
ନେଇ ଅଭଯି�ୋଗ କରଛିନ୍ତି ଆନନ୍ଦଙ୍କ ପରବିାର ଲ�ୋକ। ବୀରେନ୍ଦ୍ର ଲାକ୍ରା ଓ ତାଙ୍କ ବାନ୍ଧବୀ ମାନଜତି୍‌ ଟେଟେଙ୍କ 
ନାରଁେ ହତ୍ୟା ଅଭଯି�ୋଗ ଆଣ ିଉଚ୍ଚନ୍ୟାୟାଳୟରେ ପରୂ୍ବରୁ ମଧ୍ୟ ମାମଲା ରୁଜୁ କରଥିିଲେ ମତୃ ଆନନ୍ଦ ଟପ୍ପୋଙ୍କ 
ବାପା। ମତୃକଙ୍କ ବାପା ଆବେଦନରେ ଦର୍ଶାଇଛନ୍ତି ଯେ, ଫେବୃଆରୀ ୨୮ ତାରଖି ପ୍ରାୟ ୧୨ଟାରେ ଭୁବନେଶ୍ୱର 
ଇନ୍‌ଫ�ୋସଟି ିଥାନା ଅନ୍ତର୍ଗତ ଇନ୍‌ଫୋସଟିରି ଆୟଷୁ ରେଡୟିମ ଫଲ୍ାଟ୍ ନମ୍ବର ୪୦୧ରେ ବେକରେ ଶାଢ଼ି ଦେଇ 
ଆନନ୍ଦ ଆତ୍ମହତ୍ୟା କରଥିିବା ସମ୍ପର୍କରେ ବୀରେନ୍ଦ୍ର ମତୃକଙ୍କ ବାପାଙ୍କୁ ଫ�ୋନ ମାଧ୍ୟମରେ ସଚୂନା ଦେଇଥିଲେ। 
ଆବେଦନକାରୀଙ୍କ ପକ୍ଷରୁ ଆଇନଜୀବୀ ଶବିଶଙ୍କର ମହାନ୍ତି  ମାମଲା ପରଚିାଳନା କରୁଛନ୍ତି।

ମହଳିା ଓ ଶଶି ୁବକିାଶ ବଭିାଗକୁ ୩୬୭୦ କ�ୋଟ ି
ଭୁବନେଶ୍ବର, ୨୨ା୩(ନ.ିପ୍ର): ରାଜ୍ୟରେ ମାତୃ ଓ ଶଶି ୁ
ମତୃ୍ୟୁ ହାର କମଛୁ।ି ୨୦୦୫ରୁ ୨୦୨୦ ମସହିା ମଧ୍ୟରେ ଶଶି ୁ
ମତୃ୍ୟୁ ହାର କମବିା କ୍ଷେତ୍ରରେ ସମଗ୍ର ଦେଶରେ ରାଜ୍ୟ 

ପ୍ରଥମ ସ୍ଥାନରେ ରହଛି।ି ୨୦୧୫ରୁ ୨୦୧୭ ଏବଂ ୨୦୧୮ରୁ 
୨୦୨୦ ମଧ୍ୟରେ ମାତୃ ମତୃ୍ୟୁ ହାର କମବିା କ୍ଷେତ୍ରରେ 
ଦେଶରେ ଓଡ଼ିଶା ଦ୍ ୱିତୀୟ ସ୍ଥାନ ଅଧିକାର କରଛି।ି ମହଳିା, 
ଶଶି ୁଓ କଶି�ୋରୀଙ୍କୁ ସସୁ୍ଥ ଏବଂ ର�ୋଗମକୁ୍ତ ଜୀବନଯାପନ 
କରବିା ପାଇଁ ବଭିନି୍ନ ଯ�ୋଜନା ମାଧ୍ୟମରେ ଏହ ିବଭିାଗ 
ନରିନ୍ତର ସେବା ଯ�ୋଗାଇ ଆସଛୁ ିବ�ୋଲ ିମହଳିା ଓ 
ଶଶିବୁକିାଶ ମନ୍ତ୍ରୀ ବାସନ୍ତୀ ହେମ୍ବ୍ରମ୍‌ କହଛିନ୍ତି।

ସାମ୍ବାଦକି ସମ୍ ମିଳନୀରେ ମହଳିା ଓ ଶଶି ୁବକିାଶ 
ବଜେଟ୍‌ ସମ୍ବନ୍ଧରେ ମନ୍ତ୍ରୀ ଶ୍ରୀମତୀ ହେମ୍ବ୍ରମ୍‌ କହଥିିଲେ, 
୨୦୨୩-୨୪ ବର୍ଷ ପାଇଁ ବଭିାଗର ମ�ୋଟ ବଜେଟ 

ଆକଳନ ୩୬୭୦ କ�ୋଟ ିଟଙ୍କା ରହଛି।ି ପରୂ୍ବବର୍ଷ 
ଏହାର ପରମିାଣ ୩୫୬୬ କ�ୋଟ ିଟଙ୍କା ଥିଲା। 
ବଜେଟରେ ଦୁଇଟ ିନୂଆ ଯ�ୋଜନା ‘ମଖୁ୍ୟମନ୍ତ୍ରୀ ସମ୍ପୂର୍ଣ୍ଣ 
ପଷୁ୍ ଟି ଯ�ୋଜନା’ ଏବଂ ‘ଆଶୀର୍ବାଦ ଯ�ୋଜନା’ ଉପରେ 
ଗରୁୁତ୍ୱ ଦଆିଯାଉଛ।ି ଆଶୀର୍ବାଦ ଯ�ୋଜନାରେ ୪୬୭୦୪ 
ଶଶି ୁଉପକୃତ ହେଉଛନ୍ତି ଏବଂ ସେଥିପାଇଁ ୫୨ କ�ୋଟ ି
ଟଙ୍କା ବ୍ୟୟବରାଦ କରାଯାଇଛ।ି ବଭିାଗର ଆୟକୁ୍ତ ତଥା 
ଶାସନସଚବି ଶଭୁା ଶର୍ମା କହଥିିଲେ ଯେ ୧୫ରୁ ୧୯ବର୍ଷ 

ବୟସ କଶି�ୋରୀ-ବାଳକିା, ଗର୍ଭବତୀ ଏବଂ ସ୍ତନ୍ୟପାନ 
କରାଉଥିବା ମାଆ ଏବଂ ଅତ୍ୟଧିକ କମ୍‌ ଓଜନର ଶଶିଙୁ୍କ 
ପଷୁ୍ ଟିହୀନତାକୁ ଦୂର କରବିା ବଭିାଗର ଲକ୍ଷ୍ୟ। 
‘ମାଳତଦିେବୀ ପ୍ରାକ୍‌ ବଦି୍ୟାଳୟ ପରଧିାନ ଯ�ୋଜନା’ରେ 
୯୧.୧୩ କ�ୋଟ ିଟଙ୍କାର ବଜେଟ୍‌ ପ୍ରସ୍ତାବତି ହ�ୋଇଛ।ି 
ସରକାର ବାଲ୍ୟବବିାହ ର�ୋକବିା ପାଇଁ ଏବଂ କଶି�ୋରୀଙ୍କ 
ସଶକ୍ତୀକରଣ ପାଇଁ ‘ଅଦ୍ ୱିକା ଯ�ୋଜନା’ ପ୍ରଣୟନ 
କରଛିନ୍ତି। ଏଥିନମିନ୍ତେ ୨୦୨୩-୨୪ ଆର୍ଥି କ ବର୍ଷରେ ୫ 
କ�ୋଟ ିଟଙ୍କାର ବ୍ୟୟ ପ୍ରସ୍ତାବ ରହଛି।ି ‘ସ୍ୱଧାର ଗହୃ’ ଓ 
‘ଉଜ୍ଜ୍ୱଳା’ ଯ�ୋଜନାରେ ୨୦୨୩-୨୪ ଆର୍ଥି କ ବର୍ଷରେ 
୩୭.୭୭ କ�ୋଟ ିଟଙ୍କାର ବ୍ୟୟ ପ୍ରସ୍ତାବ ରଖାଯାଇଛ।ି 
୨୦୨୩-୨୪ ଆର୍ଥି କ ବର୍ଷରେ ଏସ୍‌ଏନ୍‌ପ ିଯ�ୋଜନାରେ 
୧୦୪୩ କ�ୋଟ ିଟଙ୍କା ଏବଂ ପ�ୋଷଣ-୨.୦ ଯ�ୋଜନାରେ 
୧୭୫ କ�ୋଟ ିଟଙ୍କାର ବ୍ୟୟବରାଦ ରହଛି।ି ଶଶିଙୁ୍କ 
ସରୁକ୍ଷା, ସ୍ୱାସ୍ଥ୍ୟ ଓ ଶକି୍ଷା ପାଇଁ ‘ମଶିନ ବାତ୍ସଲ୍ୟ’ ଯ�ୋଜନା 
ଅଧୀନରେ ୮୫ କ�ୋଟ ିଟଙ୍କାର ବ୍ୟୟବରାଦ ହ�ୋଇଛ।ି

n	ଶଶି ୁମତୃ୍ୟୁ ହାର ହ୍ରାସରେ ପ୍ରଥମ
n	ମାତୃ ମତୃ୍ୟୁ ହାର କମବିାରେ ଦ୍ ବିତୀୟ
n	ଆଶୀର୍ବାଦରେ ୪୬,୭୦୪ ଶଶି ୁସାମଲି
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G243 

1QIS, 

THE SINGARENI COLLIERIES COMPANY LIMITED 
(A Government Company) 

BIKASH NAGAR, FC ROAD, TURANGA, 
ANGUL-759123, ODISHA 

NAINI AREA 
CIN: U10102TG1920SGCO00571 

9) Q°R8 GAIA QUIS (AQII. G00/6126 VSS) 
n) g60 6g AIK (AQI16. A11&166111oIA SS) 

8) IA Sg AIg (1QNG. ASQGS ARSIF@1 VSS) 

Azadi 

8) @1a g gUIG (40IIõ. 6Q4aQI aIAGSI VSS ) 

Ka 

e-mail: gm nain1(ascclmines.Com 
scclnainiarcaugmail.com 

Amrit Mahotsav 

Ol:of.o9.9098 

qIs alaS1 (Ministry of Coal Govt. of India) G@ aseEI A- eO/9e/900%/NA, o 

GAA1 R8(S.C.C.L)Q agas GaaQ&I (Memo No. 5030/65/DRPI2024, dtd. 04.07.2024)1 42 

General Manager 

Regd off: KothagudemCollieries(P.O)-507101, Kothagudem, Bhadradri-Kothagu�§iengaIGALGQUArles Co. ttd. 
www.sccimines.com (A Govt. Company) 

Naini Area, Angul, Odisha-75912? 
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To, 

Mr. 1) Duryodhan Behury (President, Chendipada Maa Hingula VSS) 

2) Ranjan Kumar Pradhan (President, Karadabahal VSS) 

3) Suresh Chandra Majhi (President, Majhigohirapsai VSS) 

4) Ram Chandra Sahu (President, Santarabandh Mahishamardhini VSS) 

5) Kshitish Chandra Pradhan (President, Chendipada Ramachandi VSS) 

Subject - About the counting of forest trees. 

It is hereby brought to your notice that the Ministry of Coal Govt. of India issued 
order 103/21/2015/NA, dated 13/08/2015, to S.C.C.L. Licensed for coal 
production. (Memo No. 5030/65/DRP/2024, dtd. 04.07.2024) for coal production 
by carrying out tree counting and felling of all 643.095 hectares of forest land 
under Naini coal block.  In this regard, forest tree counting and tree cutting work 
will be expedited as soon as possible. 

S.C.C.L authorities want to start mining operations soon. Hence State Forest 
Department along with S.C.CL is required to clear the forest for the above purpose 
S.C.C.L authorities would like to hold a meeting at Chendipada in the presence of 
Hon'ble MLAs and concerned State Forest Officers for smooth execution of the 
above work. 

Information will be given after full meeting and consultation with concerned 
persons. Therefore, we request you to be present and cooperate in this meeting. 

41
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C~hendipada Village Committee, Chhendipada 

Date:30.09.2024 

TO WHOM SO EVER IT MAY CONCERN 

Ministry of Coal vide order dtd.13.08.2015 allotted Naini coal Mine situated in 

Chhedipada Tahasil of Angul District in Odisha state to the Singareni Collieries Company 

Ltd., (SCCL). District Forest Department has handed over Reserve Forest Land (643.095 

Ha.) to SCCL.. SCCL management has approached and requested to support & Co~ 

operation from the village committee, Chhendipada for early enumeration and felling of 

trees. 

In vievv of the above it has been resolved that there is NO OBJECTION for 

enumeration and felling of trees in Naini Coal Block. 

L,t ~: {l_Ql,.,,.:..~1,&1'l-~ 
Sarp~lf,e..;.~~~a 
Chhendipada~G.P. 

I 

11 
I 
1, 

456

Hp Pavilion
Typewritten text
Annexure- R6 / XX

Hp Pavilion
Typewritten text
210



457

Hp Pavilion
Typewritten text
Annexure- R6 / XXI

Hp Pavilion
Typewritten text
211



458

Hp Pavilion
Typewritten text
212



459

Hp Pavilion
Typewritten text
213




